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4 CENTRAL:ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0OA 29, 67,87, 113, 126, 137, 181, 212, 266, 268,
269,.277,281,299, 300, 301, 302, 303, 319, 325,
326,327,328, 329, 331, 333, 344, 345, 346, 347,
348,350,351,352,353,354,355,356,357,358¢m
359,362, 363, 364, 366, 368, 369, 370, 371,372,
373, 380, 381, 384, 386, 388, 390, 392, 393, 394,
395,400, 404, 406, 413, 423, 444, 453, 488, 492,

| 499, 507, 509, 510, 557, 566, 567, 580, 582, 601,

; 634, 635, 791, 822, 880, 898,904,905,939,942,
1952, 1100, 1202, 1225 0f 2013,

Thursday, this the 6" day of March, 2014
CORAM:

Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. OA 29/2013

I C.H. Mohammed Yasin
- S/o Kidavu Koya,
Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

[\

T.P.Latheef

S/o Aticka

Thiruvathapura, Kiltan Island,

Union Territory of Lakshadweep-682 558 Applicants

(By Advocate: Mr.Shabu Sreedharan)

Versus

I. 7 Union Territory of l.akshadweep represented by
the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath
Union Territory of L.akshadweep
- Kavarathi Island-682 555
3. The Chairperson

Village (Dweep) Panchayath
Kiltan Island, Umon Territory of L. dk%hadweep -682 558




5.
Government Semox Secondary School
Kiltan Island
v Umon Felrltory ofLakqhadweep 682 558.
(By Advocate: (Mr.S.Radhakrlshnan (R1,2 & 5)
' (Mr.R.Ramdas (R3)
2. OA672013

Q)

- 0.

S/o. Abdul Rehman

Allyax House Kiltan Island

Um,on Iemtory of Lakshadweep-682 558,
(By Ad f:_habu Sreedharan)

The Executive Officer.
Village (Dweep) Panchayath

| ,Knltan Island ‘Union Temtory OfI akshadweep-682 558

The Pr1nc1pal

Seedikoya.M.
S/o Abbosala Koya
Malayattiyoda, Kiltan Island

Unidn”’l“'erritory of Lakshadweep-682 558.

| Malsha l

S/o Kldavu Komalam

, 'Ihenakkal House, Kiltan Island
Un;Qn Territory of Lakshadweep-682 558.
~ Abdulla A.P.

S/o Khalid

Alimapura, Kiltan [sland

Union Territory of Lakshadweep-682 558,

Saye'd' Muhammed Koya C.H.

Slo. Muthukoya

Chamayath House, Kiltan Island

Union Territory of L akshadweep-682 558.

Rafeck Khan H.M.

Versus -

Respondents

Applicants
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U ion Teiri 1tory of Lakshadweep represented by
the : 'dmxmstrator Kavarathi [sland- 682 555

tOfof Panchayath
i Territory of Lakshadweep

I(avérathl Island 682 555

Ihe Chalrperson
Vlllage (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

The Executive Officer
Village (Dweep) Panchayath

Kiltan Island

Umon Temtmy of Lakshadweep-682 558 Respondents

(By Advocate (Mr.S.Radhakrishnan (R1,2 & 4)

3.

l.

OAswmn3“

Abdul Salam P.P. agc 43
%/o Saldmuhammed
Puthlyapura Kiltan Island
: Lakshadwcep

Applicants

Versus

7 he Admlmstrator

Umon Territory of Lakshadweep
Iﬁgy,a_raihl : 682 555

| '_n‘ector Department of Science & Technology

| Officer

‘nvironment Warden
epar 'Environment and Forest,
Klltan Island ‘Lakshadweep-682 558

1 he C 1aupexson Village (Dweep) Panchdyath
Klltan Island Lakshadweep-682 558 , Respondents



(By Advocatc

10.

(JhddlpUI a,

-;(Ml S.Radhakrishnan (R1,2 & 3)
(Mr R. Ramdas —R4)

' ()A 113/2013

Muthukoya T, P.
Slo Kidave HaJ1
Thnuvathapula Kiltan, Lakshadweep.

Sahh P -
S/6 Ibrahlm Haji
Pandara Klltan LLakshadweep.

Yacoob P. K
S/o Subair.A.
Punnakkad, Kiltan, Lakshadweep.

Alr Mohammed

S/o /\ttaka Aliyar, Kiltan, Lakshadweep

' Kunhlkoya A.P.

5/0 Sayed Muhammed P.K.
" kalapura Kiltan, Lakshadweep.

'ave T. P,
;1ltan Lakshadweep

l\/[unavval e

' S/o Shalk K K Palllyachetta Kiltan, Lakshadweep

bathal C II
S/o Mohammed P.
Kl}_tdl’l [akshadweep.

an, Lakshadweep.

é/o Kunht Hay Pallithithiyoda, —
Klltaﬁ L akshadweep ‘ Applicants

(By Adchape‘:st.paisy I Daniel)

Versus




o .

‘ lhe Administrator

Umon Territory of Lakshadweep
(avaxathl 682 555

[he Chaxrpelson
anlage (Dweep) Panchayath
Kilta:n-_682 558

"1 he Employmem Officer
Kavaxalhl ak_shadweep 682 555

Di rector of. Pa{nchayath'
Department of Panchayath
Kavarathi — 682 555

The Executive Officer
Village: (Dweep) Panchayat Kiltan — 682 558

Homcullmal Assistant ,
\z/‘l:_l]a.gq_(D\A{eep)_ Panchayat, Kiltan-682 558.

(%)

S/o Yousuff L
Kanmchetta Kiltan Island
uT of L al;gs_hdg:dweep 682 558

,S/o Hamsa

Puthenpuxa Klltan Island

UT ofLakshdadwccp 682 558

K‘f'iltan ls]and.
ladweep-682 558

Respondents



m%v e
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6.

tan Island
d'a weep-682 558

7. Abdul Kasnn P-.:V
“S76.Muneer s
Pentamveh Klltan [sland
UuT. Qf,Lakshdadweep 682 558. Applicants

(By Ad.vcv)cate: Mr.Shabu Sreedharan)
Versus

I Umon lemlmy of Lakshadweep represented by
the Admlmstrator Kavarathi [sland-682 555

2. The Duector of Panchayath
Umon Fe111t01y of Lakshadweep
Kavalathl Island-682 555

3. Fhe Chaupex son

Vlllage (Dweep) Panchayath

Ksllan Island Union Territory of Lakshadwcep 682 558
4, ‘l‘hewl"‘xcculive Officer

Vlllagc (chcp) Panchayath

Knllanfl'sland Umon Territory of Lakshadweep 682 558

~

Um‘o& _’l e‘m’tolxy of Lakshadweep-682 558. Respondents

(By Advocate‘ (Mr S.Radhakrishnan (R1,2,4 & 5)

6. OA 137/2013

I Jalaludheen K K.

S/o ?halk Poovalap
Poovalfxp HouSe Kiltan Island,
JTof £ <shadweep 682 558.

o



f 4. Ameelall A P :

’ ' S/o Syed Mohammed
Arakalapura House, Kiltan Island,
"UT of Lakshadweep-682 558.

5. Ismail T
S/o Yusuf
T hollyoda House, Kiltan Island
uT ofLa<shadweep 682 558.

6. Syed Mohammed Koya K.P.
Slo Mohammed
Kanjipura House, Kiltan Island,
UT of La <shadweep—682 558.

7. Kaﬂmkoya C. H.
S/o Muthukoya
Ammipura House, Kiltan Island, _
UT of lLakshadweep-682 558. - Applicants

(By AdVOCdle ::I:\/I;:‘..:S;habu Sreedharan)

Versus

ory of Lakshadweep represented by
stt%at"or Kavarathi Island-682 555

2. lhe Duectox of Panchayath

Umon Ten ltoly of Lakshadweep
Kavarathx I%land 682 555

wo

s. 'l he'Assmtant anmeex
Elecmcal Sub Division
: K1ltan Island - ' .
| Umon T emtoxy of Lakshadweep-682 558. Respondents




(By Advocate 'MI-;S.,Radhakushnan (R1,2,4 & 5)

7. OA 181/2013

I Sadakathulla A age 38
- S/o-Kunhi, Ahammed
AJnad House Kiltan Island
akshadweep

2. I\alalullaPi , age 26

S/o Kunhl :

Palllthlthlyoda House Kiltan Island

Lakshadweep. | Applicants

(By Advocate: I-\/Is.Da.jisy 1. Daniel)
Versus
I T he AdmnmSUatm
Union Territory of Lakshadweep

KanIalhl 682 555S.

2. T hc Chanpelson
V;llage',(chep) Panchayath

3. D]rector f‘Panchayat
Depaﬁment of! Panchayath | :
Kavau athl 682 558 Respondents

(By Advocate I\/h S Radhaknshnan (R1& 3)

8. ~O.A.‘N0.21'2/20.1'3

I'P avvabl W/o Abdul Salam
L aboumr Agncultula] Department,

Applicant

1. Tlﬁé Direétoif ;E‘oi_f Agric-ultufe-
Union Territory of Lakshadweep
K:_a‘\f/aratti'lsl’ahQ'f 682 555.



»1;1{&:‘ V'Adminisfrator

Union Térritory of Lakshadweep
Kavaratti Island - 682 555.

(By Advocalc M}}‘.‘Si‘jll{é{dhakrishnan)

Kuuyathls/oda House,

Kiltan Island.

o

" C.P. Firoz

Chemmanam Palli House

-Kalpeni Island.

(S

s

Kl’ (,lleriyalsoya
Kaxuppathapura House,
Kalpem Island

M C Jaffel
Pakklpura House
Ka pem Island

Habsa A
Allkome House o

Klllan Island

A P Naseema
Aynapuxa House

ofLakshadweep, Kavarathi — 682 555.
The Director (Serv1ces)
/\dmmlstxatlon of the Union Territory
of Lakshadweep (Sec1etarlat)

Respondents

Applicants

Respondents



‘“:#‘ i v "‘”ﬂ" e S
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(By Advocate 1\/[1 S, Radhalmshnan)

10. () A No 268/2013

)} e Agattn Island
Umon-:f en.‘ltoxy, Lakshadweep.

2. B M Mansoor
S/o. Late A.C: Mohammed Jalaluddin
‘Bharkath Manzil
Agjau Island, Union T erritory -
Lakshadweep

(By Advo‘pale; Mr, Grashidus Kuriakose)
. Versus.
I Cl he Admmlstlatox

Un :Feintony of Lakshadweep,
Kavalathl — 682 555.

2. The Duectm of Panchayath
Dcpartmcm of.Panchayath
Kavaram - 682 555

. . 'l 1
o Yava
oot

5. Spe<31al Officer

(By /\dvocate M1 S Radhaknshnan)

11. ()A269/2013 |

Ahammed }B' %hee :j'age 32°

tan Island,

\Grashious Kuriakose)

Vlllage (Dweep Panchayat Agatti) — 682 558

Applicants

Respondents

Applicant
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Versus

2. he (,halrperqon
Vill age (Dweep) Panchayath
~ Kiltan-682 558

3. TheEmploylﬁént Officer
Kavarathi, Lakshadweep-682 555.

4. D'i,rqct(‘jr of 'Pancllayath
Department of Panchayath
I(aVarathi '-68-2, 555

5. The Executlve Officer
Vill age (Dweep) Panchayath
Klltan, 682 558_

0. Homcultuxal Assistant -
Vlllage (Dweep) Panchayat
° Kllldl’l 682 558 Respondents

(By Aq,\f/o,c'at_q: : _(Mr.S.Radhakrishnan (R1,3 & 6)

Nambichatn House, Kiltan Island |
L akshad ; e‘ep: o Applicant

(By Advocate Mr Grashlous Kuriakose, Sr)

Versus

1.

’ V1 age (Dweep) Panchayath, Kiltan-682 558



Slo. Sayld'V‘K
Vallomkadlyodu
K]ltan lsland Lakshadweep

Sayed Badusha Muhideen S.V.
Shahar Ban Vilas IIouse
Chetlat '

Respondents

- Applicants

(By Advocatc MI GlaSthUS Kuriakose, Sr. & Ms.Daisy | Daniel)

[\

(V)

(By A

14.

Versus

UT of Lakshadweep, Kavarathi-682 555.
Dlreclo1 _

Science & T echnology

Chetlat 682 556

Dnectox of Panchayalh

_ Ru:al Development Department of Panchayath

Addl..rSub D1v1'sllonal Ofﬁcer
Chetlat 682 556

Jumor Smentlﬁc Officer
Chcllal 682 556

Accounls O: ; eel ,

gecmtarra K alathl 682 555.

haknshna‘n-Rl-B & 5-7)

Respondents



A K %a"ecd

-Kalpcm Island

3. A. ”l Ahadabl : _
Athanam Thottam House
Kalpem Island

4 PP Sulaikha
Puthlya Pandaram House
Kalpenl Island

5. C P Noogehan .
Chemmanam Palh House
Kalpenl Island

6 A K Bcebl s
'Alakkalal House
Kalpem Island

7. l\/l l’ Mohammed
l\/lulllpma House
Kalpeni lsland‘f. A

(By Ad B. Gangesh)

Versus

The Director (Services)

2.
'Admmlstlanon of the Union Territory
of,LakshadwEep (Secretariat),

3.

(By Advocate .l\/ll S Radhakmhnan)

Applicants -

Respondents
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15. OA 300/2013

1. B.Koya, age 42,
S/0 Bammad, Bilutheth House
Andrott Island. ‘

2. B.Ahammed, age 43
S/0 Mohammed, Bakakada House
Andrott Island.

3. K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott Island. '

4. P.P.Hassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
QAndrott [sland.
5. M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

6.  M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

7. C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

8. K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

9. T.P.Shamsuddeen, age 30,
«S/0 Kunhi Koya, Thattampokkada House,
Andrott Island.

10. B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

I'l. P.P.Fathimath, age 41, _
D/o Kunhiseethi, Palath Puthiyapura House,
‘Andrott Island.

12, AlJamal, age 48,
S/o Abdulla Attalada, Aliyathara House,
Andrott Island.



13,

16.
17.

18.

20,
21.
| 22,
23.

24.

15

A Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. "

L..Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,

Andrott Island.

C.Pookoya, age 42,

S/o Sayeed Mohammed, C Kunnashada House,

Andrott Island.

K.Subaida, age 39 years
D/o Kidave, Kunnashada,
<Andrott Island. :

A.Kunhi Seethi, age S1 ,"
S/o Ukkas, Aliyathara,
Andrott Island.

T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

P.N.Hakeem, age 48,
‘S/o Siddique, Pudiya Nalam,
Andrott Island.

K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island. '

K.K.N.Khadeejommabi, age 39,
“S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,
S/o Koyamma K.P., Moosathada,
Andrott Island.

K.:;Cv.‘fl\/lohammed Hussain, age 39,
S/(&)}Sayeed Ismail, Kannichetta,
Andrott Island. .

P.P.;:Hamza, agé 34,
Koyakidave M.P., Pandathpura
Andrott Island.



25.

26.

27.

28.

29.

(OS]
(OS]

34.

35.

- 36.

M.P .Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island.

P.P.I- la%an age 41,
S/o Abdul Khader K Pelumpally House,
Andrott Island.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island. -

L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,

< Andrott Island.

H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House
Andrott Island.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House
Andrott Island.

K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K. Mdhammed Basheer, age 34,
- S/o Aboosala U.K. Kunthathalam House,
Andrott Island.

K.K.Mohammed Farook, age 27,
" S/o Kunhi Seethikoya, Kerakkadamall House,
Andrott Island.

A Rasheed Khan, age 39
 Sdyeed Ismail, Allyathala House,
Island.

KAbdul Salam, age 33,
S/o Muthukoya, Kannathimmada House,
Andrott Island..

K.K.Anwar Hussain,age 31
S/o Koya V., Kerakkada House,

‘Andrott [sland.



\l

38.

40.

41.

42.

43.

44.

45.

46.

47.

=Y

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island.

Basheer Karakuhnel, age 41,
S/o Sayeed Mohammed A.C., Karakunnel House,
Andrott Island.

Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island.

«P.P.Mohammed Farool&, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott [sland.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

M;C‘.Hammedathbi, age 37,
D/oYousaf, Mylachetta House,
Andrott Island. -

Doulathabi, age 33, |
/o Kidave, Lavanakkal House,
Andrott Island.

Guhar Madeena Beegum, age 37,
D/o,Mohammed B, Aliyathara House,

_Andrott Island.

},'(%)okunhi Koya, age 36,
i acoob, Kolikkatt House, -
Andrott Island.

I:{;‘D.e'r;.\;/esh Mohammed, age 36,
S/o Sayeed Mohammed, Kachashada House,
Andrott Island.

(By Advocate: Mr.K.B.Gangesh)

Versus

Applicants
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o

@

10.

1.

@

18

The Administrator »
Union Territory of Lakshadweep -
Kavarathi -682 555

Director of Education

Directorate of Education

Administration of the Union Territory of
“Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

Faisal Ameen
S/o Pookoya N :
Achammada House, Androth.

l\/loh_ali]med Shamsheer M.K.
S/o Bathesha U.P.
Mayamkkada House, Androth.

Mohammed Asker
- S/o ‘Seethi
Aliyathara House, Androth.

S/o ,;dave, Palathupra House, Androth

_ Abdul/\kbal
S/o Subair
Panddth Puthiya Pura House, Androth

Mujeeb Rahman
S/o Ibrahim ,
Aliyathara House, Androth

5im K.oya
athi House, Androth



17.

13.

14.

15.

18.

19

Mohémmed Hassan
S/o Kunhi Koya
Ayenamada House, Androth

Mohammed Abdusalam T
S/o Abusala

- Thecheri House, Androth

Mu:h’a_mmed Rafi
S/o Nalla Koya K.
Poodamkakkada House, Androth

Muhammed Kassim
S/o Koya
Shaikkinte Veedu House, Androth

P.P.Koyamma
S/o P.K.Kidave
Palathupura House, Androth

Muhammed Khaleel

- S/o Abdulla

Aliyathara House, Androth

Muhaiﬁmed Basheer C.P.
S/o Abdul Khader

’ Cherif{kal Puthiyapura Hbﬁse,
“Androth.

il

(By Advoqlate Mr.S.Radhakrishnan — R1-4)

(Ms.Rekha Vasudevan (R5-19)

Respondents
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16.

(NS

20

- OA301/2013 -

Attakoya T.V, age 44
S/o Koya Thankgal T,
Thailath: Valnyakkattu
Androth I,sland .

Sayecd Koya age 43
S/o KoyaKidave, Ahyathara House,
Androth Island. '

Mohammed, age 54
S/o Shaban, Biriyammada House
Androth Island.

Yousal, age 60
S/o Ahammed, Kandalath House,
/-\ndroth I'sland

MUJCC") Rehman age 35
S/o. (oya Karachetta House,
Andloth Island '

/\bdul Nasa1 age 38
S/o:Na lla Koya Kunnashada House,
Andloth Island.

T\Zolwﬁméd Basheer, age 37
S/o Yacoob Allyathara House,
/\ndJoth lsland .

ookoya ag A44'
S/o Koyamma Mayampokada House,
/\ndzoth Is]and

Nou al, ag,e 43
Slo. (oyamma Koya Thacheri House,
/\ndloth Island

Asﬁ dge 37
:Seethi, T, hachcn Moosathada House,




16.

17.

18.

19.

20.

21,

22.

23.

24.

2!

]Iassan; dge 30

Mo_. ammed Rafeek age 41

Slo Ayshommabl B_l utheth House

And1 oth Island

Jalal age 37

Slo Kunmseedhl Palathupura House,

Androth Island

Farook, age 49
S/o Koyamma Pochalam House
And1 ot1 Is and

' Abdul Hassan age 51 v
_ S/o Abdu Khader Karachetta House :

Androt h Is and

Koyd ag,c 48

S/o Sayeed Mohammed Thacheri Moosathada House,

/\ndloth Island

Bas heer, age 47
S/o Kldave:,_ Moodampura House,

sam age 42
\Z ""kakem Pura House

b/o Nalla Koya Kunnashada House
Andloth Island

Mohammed L 1yaudden age 33
Slo Sayeed Mohammed Neelathupura House

\Andloth Island

Raidad Beebi, age 46



iyanalakam House,

25,
KdlthH
26. Mohammed -Salﬁeem age,42
- S/o- Sayeed I\/lohamme unnashada House

Andloth Island

27, (;afom age 41 ,
-_S/o lhangu Koya Pentamvell House
Andloth Island :

28, Slddeeque]age 43 . :
S/o Kidave, l\/lodlyothada IIouse
Andlolh Island

29, Shanavas age 33
S/o <unl11 Koya, Pochalam House,
Andlolh Island

30..

31.

32._‘_

33.

340
35,

(adel I\/I tharapul a House
j‘dljo_t-h‘“l-s'la
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36. Mohammed Saleem age 33
Slo Koyamma Kanmpura House,
, Andloth Island

- 37, Shamsuddeen age 33 B
' ' S/o Abdul Kader, Bellchetta House,
/\ndloth Island o

38.. }‘Kunhxsccthl agje 47 ‘
-S/o Aboo Sala, L avanakkal House
' ,And:oth Island

39: Yacoob age 45 ' _
' S/o Sainddeen, Kunnashada House,
, Andxoth Island

- 40. Abdul Jabbal ag,e 38 - _
' ~ S/o Sayeed Mohammed, Kanmchetta House
Andloth Is]and

41. Jamal agc4
' S/o Say d'-Bukan B1dumkattu Bllutheth House,

42. . Suk
' Andmthl and.,:‘
43, Agajma Beegum' age 29

~ D/oiNall akoya Lavanakkal House
’ ‘Andloth Island

3

44 Shahanas Beegju_m age 28
- 45.

46,

Ax1d1 oth Isla :

-47;,iqbéiagc4zf?;
© S/o, Y ousafy Pahdaram House,
/\l’lleLh Tsland, o




49,

50,

51,

53.

~ 540

55.

- 56.

57.

58.

Rttt T FUREE

Hassan, age 39
S/o Sayeed Bukari, Matharapura House,
/\ndmth Is’landf.

Moh 1mmud Salcc,m age 38
S/o Yousaf lhaxlath II()use
/\ndloth Island :

Mohfé‘ﬁi {11=“éti : M.usthafa, age 36
S/o Pookoya, Neganmada House,
Androth Island.

Koya, age 36
S/o Attakoya, Mathil House,

Androth Island.

Kamil, age 41
S/o Muthu Koya, Palathupura House,
/\ndroth Island.

/\s1f., dg, 30
S/ SLLlhl Koya [Lavanakkal House,
/\ndxoth sland,

S.;i_l<a1‘iya, agé‘ 32
S$/o Muthukoya, Bilutheth House,
Androth Is'land. | .

Sallh dgt 37
S/o Kunikoya, /\yndmada House,

An_dl‘_“olh Isla‘n_d‘

Rehmathulla, age 39
S7o Si 1dccc ue, Bilutheth House,
/\nd oth l%lcmd

\/lohammad /\slam Nasel age 40
S/o deccd Mohammcd Palliyet House,
/\ndloth Isldnd

Sé})/céd' Mo_hé{]ﬁmed? age 42
S/o Kasimi, Achadapurakattu House
Androth Tsland.

/\h?af IIussam age 29
S/o %Pookoya Kunnashada House




.60.

61.
62.
63.
64
65.
66.
67.
68,
69.‘
‘_ 70.'

71,

| S/o Aboo Salah; Pelumpalll House

Andloth Island

MUJE)Cb Rehman age 37
S/o:Sayeed Buhan Kar akunnel House
Andloth Island

Noufel K, 'a’gc 33
S/o Nauavya Koya Chenyadam I—Iouse

Shamsu Shumoos age 34
Slo thnyakoya M., Pentamvilapura House

_ Andloth Island

ul Naser, age 308
ottlathattu House

;:a‘h'glla,. age 33 |
ya,{‘Na.llal House

_ Iblaiihu]lah ag,)O

Sho; 'Kunhlscthl chumpalll House

‘ /\ndxoth Island

- Rlyas, agc 29'

§/0f511a11<-K0ya P S Pentambellpura House

af;dathu- Lavenakkan House



72.

73.

74,

75.

76.

77.

78.

79.

&0.

82.

3.

~Rm ‘,

Aiwge42v. |
Slo Pookutty M.; Mathll Hou%e
Andxoth Island

‘Mohammcd IIassan age;,37 :
Slo. Sayecd Mohamn d; Achammada House

Shamsudeen,,élge 32 :
S/6 Muthu Koya K. Nellal House
Andxoth Island '

Mohammed Naseel age 28
S/o Muhammeéd, Pentamvelipura House
/\ndloth Is]and

RaUlath Beegum, age 29
S/o Thangakoya, Arathupura House

/\hdr'oth Isléi'nd

Fathahuddeen age 38
S/o <1da\’/e U K Makket House

Mohammed I\/Iustafa age 33
S/o /\hammad1ya Jabalpma House
/\ndloth ]sland

| , Lo
Mbhamnj‘_ .

asn m, age 47
Slo.Kiddy '



- 84.

27

/\ttakoya age 49
S/Q Yacoob Alxyathala Housc

g5,

86.
87.
| g8.
89.
90. |
91. |
92.
93
) S/o Sayecd

94.

95.

jﬁiyapura House

a{hahulld dgje 34 -
%/o Sayeed ] \/Iohammed Palllyett House

. Andloth Island

Bd%h(’:el age 55 ‘
T hachcn Moosathala
Andloth Island

\/Iohammcd alook age 33

S/o Nallakoya CL., Thalampalll Makket House
/\ndloth [sland :

Andrath I_sil.’éhd; | |

: Salccm age 3

S/o \Seethl , ,_ax‘akunnel House
/\ndloth ]Sland

Mohammcd KaSIm age 33

Lavanakkal House

Mohamme f‘s_s:ain age 41
£ mail, Kandalath House

/\ndloth I@land

Sabn Khan age 33
Sl (oyammakoya "Ihauampokkadal ouse
Al']dl()lh Island;f' L

cari '5Rod'émkékkada House




, m‘t“#"mﬂ‘; R T

Edayakkal House
97.
li House
98. .Mohammed Musthafa age 42 |
Edayakkal House -
/\ndloth Is]and
99. - Navas agc 25 A
' -S/o Hussaih, Thahira Man21l
/\ndloth Island
oS afafudeen Mathll House
t_h,Island,,, :
101, Hassar, age 33
Slo Seethl M, Lavanakal House
_/\ndloth Island
- PR 51'
102. Mohammcd Basheel age 42
S‘/o Yousaf Nellal House
I(ggpnashada House
104. Zainul:Abid,age 26
S/o KldaveK Palliat House
/\nd1oth Island
105S. Muthu K‘oya' age 39 _
S/o Kunhi, Seethl Makkette
: /\ndloth Island '
106. M J’ “'.;.ukhbeel ‘age 30
) 'koya Kerakkada House
107. agér327

<oy ,e'M P., Pandathupura House
/\ndloth I%l ad.: - .



109.

110,

112.

114,

Ubdidul age’ 29 :
Sk’ Sathar Kanmpur
/\ndloth Island

Jalal age 49 :
S/o YousafP.; Mood' npura House
/\ndloth Island : ‘

: Kldavu age 55

S/o Indeen M. Bmyammada House
Andloth sland '

K]davu age 59
S/o IlJab Mekkat House

»v/\ndxoth Island

Mohammed Salahudheen age 26
S/o Koya T.P;, Kandeth House
/\ndmth Island

Moﬁamm -d' Althaf, age 24

' g/o Jamal Mdyompokkada House

a /\ndloth Is]and

116.

117,

}-/\bdul (Jafooi age 28'

S/o Nallakoya T, Bappathlyoda House
/\ndlolh Island. B

Mohammed Yathlya Khan age 23

Kunmkoya a&,e‘35
Slo Ahmcd Ponmkam House
| Aljd]_olh s'l‘a,n'.gi A



120.

128.
129.

130.

';&ihUl' Abid; age 41
Slo /\ssamcu N. P Kandalath House,
/\ndloth Island

\4ohammcd age ! 50
S/o /\bdul Khadcr Kaval Chetta House,
/\ndloth lsland R

Abu Nasu __ge.36 ‘
S/o §1dd1que Kunna_ ada House
/\ndxoth lsland L

Mohammcd /\boo Salih, age 37
S/o Musthafa Ammelam House,
/\ndloth Island

Koya age 37
Slo Sayeed Mohamimed, Lavanakkal House,
/\ndl()th sland

\/Johammcd Rafee}\ C.P. age 38

: d- Rafeek age 40
9/0 Ukkas Blhutheth House,
/\ndloth Islanc&

Mukbce] age 28 ‘
S/o M&JCCC] L., Perumpalli House,
/\ndloth l%land

Rdshccd Khan agc 33
S/o K}clavc A Blyyadachetta House,
ndJ oth. l%]anc L

9/0 ]\oyamma'zK P., Bappathiyoda House,

v /\ndloth IsIand

\/Iohammcd Kaslm age 30
S/o Nallal\oya;‘Kcnnashada House,




- Py ,'132.
‘133.

134,

136.

137. i

139,
140,

141,

143.

Mohdmmcd Ia7al age 38

S/o I(lda\}e Poiovadal kattu House
Andloth Island

Mohammed Saleem age 31
S/o Hassan Kunni, Keylyoda House,
/\ndloth Island

KOyamma age 47

| S/o. Aboo Salch Kavalchetta House,
: And" ih'Isiland ' '

'ulzla agJe 38 :
; yamma, Karachetta House,
Anéroth Island

o Abdul A/eez Khan age 41

S/o Mohammed Birayammada House,
Andloth Island

ShamSUdddeen, age 32
9/"‘ 'Sid eque I\/I P Pazhayakamkattu House

¥ age 33 _ ,
""'l(oya Ammelam House,

,melam House




145
146.
147.
148. :
,_ -S/o (1dave A. Mayampokkada House,
149,

150,

151,

153.
154.

155.

Mohammed Iqbal age 38
S/o Na llakoya Perumpally House,

/\ndloth Island

Pookunm age 56
S/o Yousaf IaJ1 Bappathlyoda House
Andtoth Islan,d""-

) nmed Basheel age 38

/\ndloth Island

. Chel 1yakoya age 36

S/o Kunmkoya P , Thacher1 House,
Andxoth Island

Nasccmudheen K S P , age 28

bl



158,

159.

160,

le6l.

33

ha v"al'. House,

Bathel agc 0{7
Sl deecd K., Kun hash
/\ndxolh I%land o

. Mohammed Kux:a'lsﬁ:ii i‘a'g:e 25

Slo. Sayeed Mohammed Karakunnel House,
/\ndloth Island

bna] age 47 ‘57

S/o-Kidave K. , Kunnumpura House,
/\ncloth Island

Mohammcd Raﬁ age 31
S/o }lam/a Koya K., Pathummapura House,

163.

16S.
166.

167.

/\bdul Jabba1 age 35 _
I %eethl Makkett House,
/\ndnoth.l%land

Qajced Mohammed age 54

S/o Kldavu Poovadakkattu House,

./\ndroth lsland" T

Thachen House,

b

Qyé:-P.-,:_él;hacheri House,

Yakoob agc 40
S/o KlddVLl K: Ammelam House




I L R
';,‘.‘_":”"f‘,'.f T sereg T
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168. ‘Mohammed Ra'fee age 42
S/o Koyammakoya Mayampo kkada House,
/\ndloth Island
169. \/]uHak()ya agc 47
S/o. Md]eed'K Lav akkal House,
170.
/\ndloth sland |
171. L\/lohammed 1;<,asnm, age 46
S/o"Yousaf, Bappathiyoda House,
/v\nd‘roih lslaﬁd‘. :
172. Kadeeja, achl
D/o Kidave K., Thacheri House,
Androth ls]and
173. i4 IR
: Palathupma House,
" |
174, /'dyeed P.P., age 25
| ql}al Pulathlkkalt Puthiyapuram,
/\nchoth lsland}.?; '
175. Al /\kbax K age 25
S/o.C hcnyakoya Kannathimada,
/\ndloth'lsh d,
176.
(By Adv
1.
2. I;; :'ﬁ : i/}\gncultuxe

k/'eep Kavarathl 682 555

ntedib 1“12
t

Applicants



(By Ad;;\igo‘ca't'e;__

4.
'Respondents
(By Ad;\v/d"caft:‘é;;l\/lr;_ Radhaershnan)
17,0 OA 302/2013
1.. Jaffer, age 35
- S/o BabUJan Pannelhecheua House
/\mlm Island ' S
2.
andam House
3.
4. Nallakoya age 40
'9/0 /\bdulla Koya Puthoya Kanmyam House
5.
6. ; .
ave ‘(ottcchetta House
/\mml Ts]and A
7. Jabbm P, c age- 36
S/o Cheri 1ya Koya, Purakkachetta House
/\mmn Igland o
s Vot :éf‘:s_fé
BECllyachadachatta House
9. 3 .
ya, Mampuram House

Applicants

Mr.K B Gangesh)



: e

Versus

I :1 he Admmlslraton o
Administration of: lh' “UT of Lakshadweep

..Kava]ath: 682 555~- 4‘

2. ”'Dncc , ;
Dcpn ntof; ‘Panchayats
Administr atlo‘n of the UT of Lakshadweep
Kavan athis 682 555 L

3. Dlsh ict Panchayat
Amini represented by its
Executive*Ofﬁcer.

4. Village (Dweep) Panchayat

Amini Island répresented by its
1 xccullve Ofﬁcen :7 ' Respondents

(By Advocalc Ml S Radhak1 ishnan/M/s Sheriff Assoc1ates)

18. ()A "503/2-0_13

I Aboobakex P age 41
9/0 l\unhlkunhn Pallam House
]\anlalhl sland

2. \'/lu"stha'fa B. K’ 'a'g,'e 45
Slo Qayeed }E}akakada House
I\a\/a]dthl Isla P ‘

S/o Chcnyakoy‘a K Aynipura House
_Kavamthl Island‘_

5. Yacoob K. P’ - a‘ge 41
S/o Kidave U.P.; Kuttipapepura House
Kav'ualhl lsland

teli iyam House



10.

13.

- 15.

16.

18.

MUJeeb Rehman B age 30

Slo l"hangakoya Blrekal House
Kd\/dla[hl Island h

Sd}ilha P. agc 32

.D/o Al Aladam Poovmoda House
' Kavajalhl Island

Basheel P : age 44
’ :di;}?allxpura Puthiya Illam House

9/0 Ahmed Kammmada Kadapuxathaba House
!\qvmaihx Island

Salccm A P agé 34
S/o. Mohammed C.P. Athampapepura House
Kavmalhl Island,

Anwal AP, age. 39
S/() \/Iuthu Aynepwa
]\d\/dldlhl lsland

Basheu

S/o ]'_la Y Saﬁyablyoda

Melillam



19.

20.

21,

22.

23.

24.

25.

26.

27.

28.

29.

30.

](é\/atathl Islahd o

Mamkfan K. P age 30
S/o Abdulla A, Kuttltapepura
Agatti Island

Illdayathulla S.M. “ag‘e.3'6‘
S/0. Hamzath B. K., Subalda Manzil
Ka\/dldlhl Island '

/\nsal P.P., aée 31
Slo Chenya Koya K. P, ‘Pakichipura
{avalathl Island :

sunma{n 1<‘ r> ,age 38
S/o Kldave U P., Kuttipappepura

Kavalathl Island

Yacoob C P age 40
5/0 Yousu’f}’. Puleenakeel House

_Kochipura House

Salcean ag,'3‘9
Slo.} {am7at1; 'Véloda House
Kavaxathl Island

/\uakoya B age 41 :
b/o /\boo‘backell :M 1 Birekal House

bal‘»:K K., age 31

Kavalathl 'sland"'

- {Kunnamkalam House



_ Mohammed afi P :
S/o (,hel lya Koya Pa f‘eim, Pulipinnakad House
Kanldlhl lsland' '
33. a-P.P;age
a S/o BabUJa M Puthlyap ra House -
Klltan Islahd '

34. Hussamall KP age 33 =
' S/o Muhammed C Kuttlthayapura House
, Kavalath] Island

35, Sulaimah M 'a' 'e 37
S/ok Iam/ath M. Maldanoda House
I\avcucuhl lslcmd

36. Ka}a llussam C age 37.
= g/o /\hammed Khan T.P. , Chungam House
: L

37.

38, Mohammed Shaﬁ K.P., age 32
o S/o @ayed Poo, A Kakachlyapura House
= I\avarathl fsland

39. Mohammcd Raﬁ B.; age 33
: ‘; ;;"ave T P Beeranthoda House
40.

41.

42,



WA Wi i

43 N

44,

45.
-9/0 M-o‘hamm‘ed '7:-, Amanathakepura House
Kavaxathl Is]and

46. glﬁérafudhe'cri age 24 |
- Slo.Al AL Poovmoda House _
‘Kdvdlalhl lsland ' Applicants

(By A(:i\%b'é'é'te,:: l\{h:'.,l,(!'.‘B‘.Gangesh)

Versus

l.
2.
UI of Lakshadwcep
1\ava1alhl 687 555 leplesented by
3.
4.
5. \hllaoc (D\\ ccp) Panchayat

Kavaxathl Island:represented by its
l xccullw OH]C@I , Respondents

(By AO\QC”[LL \/11.. Raqhaknshnan)

19.  QA3102013

meectta House



4. Pl 911aJ age 31 .
S/o Abusaia, Put]lyalllam House
/\mlm Island.
5. K.K. Ra/ak age 27
'S/o Khader koya Kunnlyatamkakkada House
Amml Island. (5
0.
7. K C"Mbo;‘é‘;‘age’m
Slo: /\tlakoya Keelachely House
Amlm Island ' :
8. B. Kas ?"nl\oycl age 42
- Sho. Lhenyakoya Balapp House
/\mm sland
9. a %Jge 4]
ya, Chnmthabelli House
10, Raheem"M;" age 33
/0.7 _dullakoya ‘Madam House
/\mlm lsland ;
I1. Pookunhx
Sto T.C. Yousaf Noormaha] House
/\mlm_l%land
(By Ad ‘N K"B..G_'anggsh)
| V'er.s'us
l.

) .the UT of Lakshadweep

-‘::Kaval athl 6. :

Applicants



N

3. ‘Dncctcn ofrducatlon v

"{Dncctoxatc of IZ ducation;. .
/\dmlmsmtlon ofthe UL f Lakshadweep
Ka\/dldlhl 682 555 : v

4. Village (chep) anchayat
Amini Island represented by its
1‘XCCthlV€ O ﬁcel ' : Respondents

(By Ad?'vc} (,dle _M,r. S 1@Rad h a'1<,1‘i:shnan)

20. (').}{'Nol 35522013’

l. l\/ ohammcd Abdul Razak
S/o U. K Nalla Koya
/\ualada Hou%c
/\ndl()u ]sland

2. K Moosa -
diam ;‘fl‘lousc ‘

Lo

Bn 1yammadd House

/\ndlott Islan, e Applicants

(By /\dvocate M1 < B Gang,esh)
Ve,lsus.

I h(, /\dmlmstlalm
/\c1111§1111511au'ongoflhe Umon TernLOIy

3. . Dcpammcm ofEnwmnment of Forests
Wnion lcmtoxy of Lakshadweep,
Kavcuathl 68’7 553 Respondents
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- (By Advocalc Ml -f@.;rRadhakx 1shnan)

21. OA326/2013

I Savad K}‘; aog 40
Sk Moha I :
: I§,;1.\{;1_1d

" 'rinikkadu

2. Abso “dge
S/o- llamAaLh K P Pa 1pu1a
Kavaldlhl lsland

/\boobackel P K , age 34
S/o I athahulld Pu]eenakeel
Kavarathi Island.

(W]

4. Jé‘hangééx AP age 32
S/0 Hameed, /\llapuxa
l&avcnath Island.

S. Sha)ahah B dUe 35

Versus

l. "I hC::AdmlmSlldtOI '
/\dmljmsllau()n oflhc UT of Lakshadweep
Kdvdlavlhl 687 355

2. Dnﬁctoi oI Panchayals
: anchayats

w
C
NT)
=]
©
@
Ro
—J
o
o
=
S
=
)

0o

<

mp1é$cnllcd by 1ts' Duectox
4. Vx]lag,e (chcp) Panchayat
Kavmalhl 1sland represented by its -

I: )\CCLlllVC Omccn

A T\(’o ca c: M I, -;S_;"th,hakri shnan)

Applica'nts

Respondents



ek

22. ()/\ 327/20]3
[ ‘l axook age 40 .

S/o I&unhlk ME Puh;ﬁplmkkad
2 :

thotapura,
i Applicants
(By Adv'o'ca'tlc: Mr.l_’\.B_.;Gemge_sh)
Versus

. The Administrator

/\dlﬂll’ll%lldllon of the UT of Lakshadweep

]\d\/dldlhl 667 55)
2 Dncclm @f"l>;1hcha)fats ,

Dcpan lmen of»l’anchayats

istration of the UT of Lakshadweep,

d\/dldlhl ()6" 555

3. l)melmcm of l nvnonmem & Forests

Union Territory of L. akshadweep

Kavarathi- 682 555
4, Village (chep) Pdnchayat

Kavarathi Island represented by its ,

l xccunvc Oﬁlcel Respondents

(By A d,.'\io a

S}

l\/l i-.: S;L{ac}ﬁakrislman)

sd'lmn G age 34
S/o, Mohamood Hajl Chendipura,
l&avcnall E RS

Sainuil HameedP.P., age 39
$/o Allai K. P Poka1a Chepura House,
l\d\’dldlhl D

K P age 35
3,1?..,. Karutholapua House,

ed, Pallam House,
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(By A
Versus
I.  The Admidistrator -
Administration of the UT of Lakshadweep
Kavarathi-682 _555.
2. Dncclm ()1 P’mchay'us
_ Depmtmenl of Panchayats -
AdmmJSUatlon ofthe UT ofLakshadweep,
ar "687 635
3. l,iducahon

Dxrcctoxalc of Education,
Adnnmgmuon of the Union Territory
of l.,aikshad\v&p; Kavarathi-682 555

4. Vlllaoe (chep) Panchayal
Kcchllalhl Isjand lcplesenled by its
Lxcculwc OﬂlCGI

do’u Jw‘lstmg Centre Klltan

: ‘e, ,‘Madeena Manzil, Kiltan.

Applicants

Respondents

Applicants



(XyAdvomlo MI I V Mohanavn),;:

LD

Versus

T hL /\dmlmstlatOI ,
,/\dmmnstmuon ol thc U"l of[ akshadweep
‘Kavcuathl 6 vl

/\dmmlsu‘ﬁtx(!)n ofthe UT of Lakshadweep,
:Kd\/cllalhl 687 535 '

The Chief i:xccutlve Officer
District Pamhayal Unit
Kiltan, Union Territory

of L.akshadweep-682 557

(By Ad:\)ocﬂ‘ue: I\/lr."S..I’{édlmkri’éhnan)

25.

(OS]

(3;\"33} /2015

lf;:il ssain | ( L ; aoc 34

S/o Sayeed M ohamlmd AM.

Kamyamchatta (Ilousc) Agatti Island

UT ofl akshadweep.

W(nkmg, as casual labourer in the Department of
Scmnce& lcchno]ogy Agatti, Lakshadweep.

Hydcn P
Slo dede 3uhan Ilaja U.
Pokkalhappada (l{ouse) Agatti Island
Ul of L. ak;hqdwcep”
Workifg: Slel labourer in the Department of
ghnologjy Agaltl Lakshadwcep

I 1busé, Chetlat Island

U I of dweep _

\Vokag a c 1sual labourer in the Department of
Sucncc & "l cchnology, Agatti, Lakshadweep.

Respondents
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Applicants

Q0 1akose, Sr. & Ms.Daisy 1.Daniel)

(By A h

€rsus

Kavarath1 682 555.

2. .Chalrpmson SR
Village (Dwecp) Panchayat Ag,attl -682 557.

3. Chaupezson
| Vlllage (Dweep) Panchaydth Chetlat Island-682 554

4. The Jumol ;.,Sc_ii_emlﬁc Ofﬂcel

Depaltmem of:Science & ‘Technology
-Chetlat 68’2 540

5. . The Jumm Sc1ent1ﬁc Ofﬁce1
- Depaxtmem o) ‘Sclence & Technology
o Agaul -682 557 b

6. . Dxrector of Panchayath
Depanmem ofPanchayath
, Kanlalhl 682 555.- v Respondents

(By Advocatc M1 S: Radhaknshnan for R1,4 5 & 6)

Appvli'ca'nts

Versus



. : 'k’n‘v,"agfgﬂv"(’;'-ga" .

I b"ki-_s:'l;”(ad_weep

Umon ”Iemto:

fLﬁkshadweep
Kd\/dldll]

Sub- Dlv131onal Of 1cex

Kiltan Island, Unlon Temloxy of Lakshadweep

Kiltan,

Director,
Services, -
U of I al«shadweep, KaV'uattl

(By /\dvocatc \/11 § Radhakmlman)

27.

N

UA 344/2013 }

Kassim A .
Sto. Auakoya Pp
/\hyathara Ilousc Andrott

Jalaluddm N
§ : |

Mohammed Hassan C.E
Slo: Kunhlkoya SVP
L dayakkal House, Andrott

Mohammed Rafeek C.K
S/();:le)/_a.I\.C
Cheriya Kakkanal House, Andrott .

\/I'()iﬁa'nﬁiﬁ'@d K&nﬂalﬁddin M.K
b/o ghlhabudc in Pookoya Thangal

Nooml Ilassan A
Slo, Nallayakoya U.K
/\mlada House Andrott

Respondents



I
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istration 6ftl1e Urilon TemtOIy
. ofLakshadwcep, KdVdIalll — 682 555
2. Dncctox ol Panchayats N
' Dcp«ntmcnt of Panchayats
Administr dllDl‘l of the Union TemtOIy
of[ al<_shad\yecp, Kavaratti — 682 555
3. "Dcpcmmcm olech mly
-~ Union lcmtmy of Lakshadweep
: Kd\/dldlhl -~ 682 555
4. Vl”clfbe (chcp) Panchayat
/\ndxott"l%land 1epxesen[ed by its
L,\cci ' [1ce1 682;552
(By Adivbca‘l-e‘i VIx ='I{§ic:ih-‘ék,xji§hnan)
28. O/\ 343/2013
I. Ayghommd L C .
D/o I iamsa, l:]l,achetta House, Agathi
2. Bcclalhumma P \, :
' D/o K’\sml l\oya Pulhanvccd House, Agathi
3.
4.
S.
| Meiéi’jlémﬁ-loi,fe', Agathi
6. llldayathulla M K

S/0. /\boo F)

'CJ:; Koyd V.K

]\/1cll<dehl

Applicants

Respondents



9.

16.

.
Rt

BO

S/o Kasmi KOya (, P
Poovmoda F iouse Ag:alhl

.U h‘ime M

K u'h nathalam House A gathl

NaZer K
S/o.Kidave '
K anikathiyap'a;‘da House, Agathi

Showkathah M |
S/o.UmmerB
l\/lakayﬂchoda ‘IOL se, Agathl

Naseu P ”
S/o. \/luthahf K
Pcllhddd Ilouse Agathi .

' boo’Batkcn N.M
Slo. /\bdul ‘Rahman F
N | 1Man/nl /\gqthl

S/o Moh 1mmcd Koya
\1kl<'1d”1 Housc Agathi |

/\)ial C ok
Slo. Mohdmmcd Koya TP
Challaldmd'l‘louse Agjathl

/\boobackm K :




23..

24.

26.

1.

“Sfo.Abbobacker

'S/o Koya .

1 ‘31yathab1yoda ouse Agathl

‘Nafeesa M l\

D7o,Abdulla l&oya K
I\/loollmmqu}\ada Ilouse Agathl

y loiise A gatl

K qsml’:koya K.
Koya .
]\dmalmalmlyoda uthlya Illam, Agathl

/\ boobdcku UP o
S/o Al Mohammed _
U ;alhoda II'()use. Agathx

:_ilpappd'da I lousé Agathl




40.

41.

42.

43.

' %’am‘ccn'

s
.':!.'f‘\' . !.' ‘.- "s

52

S/o. Md]ccd

decc \/lohammcd L
S/o Kalnd P '
Ella House, Agathi .

Nascer "l’.P. :
S/o.Muthalif
Thekku Puthiya Illam, Agathi

U‘bai‘d U Co
S/o.Hamza U .
;Um131inerodach‘etta House, Agathi

Syed. Moh;iim‘cd KT
S/() /\boo Sala l

' 7«\15.{'{{{{:1_1';1'}3"{ e

S.o; Fath ah ulla
Bi yésljabiyoda- House, Agathi

llawomma l P g
\bdul l\adml\oya P.C
Tthl'u Puthlyalllam /\gjathl

D/o Ummel
3 uh'a'thodd "us,e, Agathi



46.

47.

43.

49.

50.

53

I{osﬂna“

/0. %vcd /\bdul-- Rahman
lhachcuy I_l‘ousc /\gathl

» S/o late /\uakdya

Koodam louse /\g,athl

Showkalhal' v
S/o;Late Attakoya ,
Sallamyoda House Agathl

Nmsamudhccn V K
S/o [amza C:K (Lale) :
\/adak chla ]l]am Agathl

Mohammed All C
S/0.Kasmi: Koya A
(,hachalal<ap"1da Ilouse Agathi

NOI

/\dlg nsuatlon 'othe Union Territory
ol l:"ak's_had\\/ccp Kavqram — 682555

’ancu‘tmcnt )
Um@n 1011_1 '

B !-11-3 Dncctor 682 555

'1y of Lakshadweep, Kavarathi

Applicanfs :



Vl!lag,c_ ( Dw

(:)EA'::3A426;/201=;3}.

Umniel l“ax;ojokahaﬁ
S/0.Aboosala _
Malikakal H()use Aminii

P.A Saycdall :
Sto. Hdm/dkoya
Puthlya /\sharoda House, Amini

Rah‘math BcCgam 2ol

D/o /\hamcd - Malikakal House, Amini
Ahamedkoya: ‘
S/,().,Koyakide_i'vu,fSurambi House, Amini

lelydbl P! C
D/o /\mhukoya Palllyachetta House, Amini

(By AdvocdthlKB Gangesh)

: ,'?, .Vci'sus

l hc /\dmlmsnalm
ini "t‘.x.;auon oFlhe Umon Territory

Respondents

Applicants



D) Panchayat
_ xepx esented by its
+~682,555 Respondents

D/o Kunhlkuhhl '
Pallncham HOUSC Kavaratt1 [sland

Maharnoox M P

Beeb1 /\ynepuxa
D/o Abdulahlman
Aynépura House »;,Kavarattl Island

iI>

i



'%adnhath v Mo
D/o. Valiya Abdurahlman
Vadakkumelachadam Kavarattn Island
1. Rahlyambec "1 P ) '5»‘
_D./.(‘) Ahammed K.P
ttathdpuxa [(avaratu Island

12. Beefathumma B
D/o Aboobacker ,
Beexamthoda Kavarattl Island

[3. Iiahmﬂh Bee'gutm p.P
D/o Attal K.P
I’ochamchepma Kavaratti Island

14. Mallanath S
D/o Muithu Aynapura
Kuth;ppappepma Kavarattl Island.

(By Ad K B Gangesh)

.'.‘5, V;Céx‘i’éus

I "I he Admlmsu ator
Adlmnlsuatlon ‘'of the Union Territory
ofL ak%hadweep, Kavaratu — 682 555

2. Ducctox (Scches)
Admlms'uatlon ofthe Union Territory
ofI'aksh’adyvéep (gecrelarlat)

Umb:n Tert T 1tory| of Lakéhadweep
Kavaxathl xepnesented by the
DII‘CClOl of Industnes

"
B

(By Adv(j_cate: Mr.S} R'édl'liakr_ifshnan )

Applicants

Respondents



Suxambl House Amlm

Anwar Hussam
D/o.Essa .- a
Kottapum Ilouse Amml

,_Sajxtha Beeng

D/o, Sayeed Abdulla Koya
Be 1‘:House Amml -

Hameedathbl
D/o. Shalkoya '
Monakkallachetta House Amini

H‘a%ainal'
S/o Mohammcd
/\llmmcchetta Housc Amini

Versus

The Avd:mi‘hisztiirgt()r '
Admmxstxahon of the Union Territory
oi L akshadweep, Kavaratti — 682 555

[)"t'ector.vo{ Pénchayats _

Umon Temt@xy of ILakshadweep
Kavarathi ncpresemed by
Dnector odeucatlon — 682 555

Applicants



Respondents

2. /\bdul Hassan : :
S/o.Attakoya'. 1
,Kanthatt House Andrott

3. Sayed Mohammed
S/o!Aboosala’ :
;Karachetta Ho,u'_se, Andrott

4. Mohammed {ussam .

Slo. Mohammed'
, 'Bappathlyodé House Andrott

Applicants

l. lhe Admmlstrator .
Admmlstx ation ofthe Union Territory
of' Lakshadw | p Kavaratn — 682 555

h-

2. le"e'eter of P.cmchayats |

Kavafattl rep 'Sented by its Chief Executive Officer-682 555
4. _Vlllage (Dweep) Pénchayat
/\ndrott Island represented by its
Exeeutlve Qfﬁeer - 682 554 Respondents

(By Advocate MI S ‘f{adhakrlshnan)




33.
I
2.
3.
'KunJanattlchetta; Andrott
4, 'Yousaf
S/o.Pookoya . ©
Puthlya Fddlyakkal House Amini. ‘ Applicants

(By Aqyc')'catégi'M-rﬁl"K.B; Gangesh)

2.
3.
4.
5.
f _cpresented by its -
ﬁcer ~ 682553 _ Respondents
(By A



| (By Advocale:.Ml

Mansoor A11 T
So. Muthukoya

‘Pemamvelxpura House Andrott

Moéhammed -Féisal
S/o Slddecque o
Applicants

1he Admmlstrator
/\dmxmstl atlon of the Union Territory
ofLak%hadw '“_p,, Kavarattl - 682 555

'Vlllage (Dweep) Panchayat

Andrott Tsland represented by its
]"xecutnve Ofﬂcer ~ 682554 ‘ Respondents

Radhaknshnan )



Fhekkputhlya_ 'Veedu Agattl

K: P Homzakoya i
S/o.Aboobacker i [
Kamalmalmxyoda Puthlya Illam House, Agatti.

K.Sh owkathall
S/o: Sydub.‘ kl ‘arl
Kondmod '

B Sharafudhcen B
S/o:Ummer Ella "
Bceyakulti"'oda House Agatti

V K Mohammed Mukthar
S/0.Abdulla Koya

\'/ada.kk Kunmnamel House Agatti

/\bdul Rdhlmdl‘] .

Applicants

fﬁimmal Husbandry
r% of Lakshadweep, Kavarathi
Iby'ils Dlrcctor - 682 555

‘ 'a_ncha?yat
l'*xéc'uil'ive'('j 1ce1 682 553 ' Respondents

1
i
R



Suhal
Kakkanal'H
Andnott . Applicant
(By Advocate Mx K B (;angesh)

VCISUS

l. ”I he Admmlstrator '

/\dmmwtrahon ofthe Umon Territory
ofl,akshadweep, Kaval athi — 682 555.

2. The' Dnector (Sewncec)
Administration: of the Union Territory

of L akshadweep (Secrctarlat)
Kavaram - 682 555

3. Dcpdrtment Qf/\gnculture
vrion 1enlnoty of Lakshadweep,
Kavafath1¢687 555.

Replesemed by ifs Dlrector Respondents

(By Ad'y_dggxte;'"vl\/[_ljl S;.}Radhakrgshnan)

I
S I A
Feeo e

37. QA 355/2013 o

L. Mulhhkoyd
S/o Qhalkoya ﬁ

Applicants

St .Vérsi'js

1. 'l he Adm\mstrator
'/\dmnmslmuon pfthe Union Territory
ol Lak§hadweep, Kdvardttl - 682555




2. Diteclor of
il)ep,artmen

Shippirg & Aviation
d»\“Neep, Kavarathi-682 555

4, IVlllage (Dweep) Panchayat
“Andrott. Island represented by its :
: Respondents

Fxccutlve Ofﬁcer - 682 554

(By Ad.nga,te: Mx S Rgd‘h‘ak‘rgls"hnan )

38, ()Afs'észz‘;()j;i,.’_, :

‘i.-‘.

I IAlajarommabn

Applicants

Respondents




12.

13.

;AbdulNasel

p éechlyath Housév Kalpem

/\bdul Lathejef:f

S/0.Pallath Kunhi Koya*
Nenempappadd House, ' Kalpeni
Auakoya :
S/o Kasmg K,oya i

Kun ‘1puvaké agliouse Kalpeni

S/o Muthu: K 'y?}‘ '.
Malmxkakada House Kalpem

M K Khalee: 3
$/o0,Hamza Koya
Malmlkakada House Kalpeni
Mohammed'ﬁéser ‘

S/o Mohammed iKoya

S AT

Mdl nel H@use Kalpem

%

Cherxya Koya' Y
S/o.Ahmed :
Nediyam House Kalpem

Mohammed Koya .

Sfo.Konhi:lKoyd
C kad House Kalpem



14.

15,

16.

17.

19.

'f ‘-Kasml \Qoy P
Kadapuxaih' llalin House, Kalpeni
b

20.

Deparlment ? g haya
Admmlstla "‘On thhe Umon Territory

Applicants



Abdul Lalheef _ -:
Keela Vlllattom Amm Island
Lakshadweep L

(By Ms.Shahna Kanthlkeyan)

Vexsus |»
I Vlllage (Dweep) Panchéyath
Anfini.Island’ -
.Repnesemed by the Chalr Person
Pm 682 552 "‘
2. VSecretary :
Depanmenl of Panchayath Kavarathi

3. Dlrector . :
F mployment and Training
""" Territory: of Lakshadweep
Kdvarathl

(By Advocate Mr S Radhakrlshnan for R 2&3)

Mampuram House G
Amint; lsland Lakshadweep

(By Advocale M% Shahna Karthlkeyan)

P -V'e-rsus
5 AR
I Vll lage: chep) Panchayath
Amni:lsland *
Reﬁ esemed by the Chalir Person

Respondents

Applicant

Respondents

Applicant



Respondents

42. OA 362/2013;3 o

'Rabeehathulla B.P. aged 35 years

S/o. Mohammed Koya TN,

Labourer, Klltan Resndmg at Valxyapura House,

Kiltan Island ST Applicant

(By Adyokte: Sti P.V. Mohanan)

e Versus
I.  ‘Thé'Adminisyator, -
!U r of Laksh,adweep, .
Kavaratti-682: 555,
Flectrlcal lesnon Kavarathy.

2. .Dlrector ofPanchayat
Q‘Department oi Panchayat

: ;ve @fﬂcer : '
L Qg age'D ‘eep'é anchayat Kiltan-682 557. Respondents

Applicant

Versus



3. .The .V'etenmary, Asmste@ngSurgeon
()fﬂce ofthe Vetenna iAssnstant Surgeon,

0

4, llhe Chaxrperbon‘ Vlllagé Dweep Panchayat,
' Klltan — 682 557 Tl

[By Advocate Sn S Radhakrlshnan (R1- 3)]

44. OA 364/2()13

Abdul QUblSh 'S/o. Samul Abid P., aged 27 years,
Malikakal, Kiltan, U.T, of Lakshadweep, working as
Casual LabOUICl (lee Stock Inspectors Trained Labour),
Animal Hu%bandxy Department U.T. of Lakshadweep,
Kavarathl o

. I’x.. .o et
b T S -""

(By Advggats’ Mrs, Daisy 1 Daniel

l. "Ihe‘Adm ,1strator ;
Umon T emtory of Lakéhadweep,
Ka\/arathl 682 555 2

2. Chalrperson Vlllage (Dweep) Panchayat,
K]han - 682 557 Co

3. :CIQI ofAnima' Husbandry,
of-Lakshadweep,Kavarathl 682 559.

45. .o A No 366/2013

1. Mohammed Kasnn
3/0 Sayeed
Ka’nmpwa Hcmse
/\ndlott

2. Mclohammed Iussam K C

Respondents

Applicant

Respondents



(By A:c;'i:vb‘catg Mr K'B. Gan gesh)

- The I)rrector
'DepartmentLo Panchayats

69

‘ Verst S

The Admmrstrdtor
/\dmmrstratlpn ofthe Union Territory
()l L akshadweep, Kavarath1 682 555.

'

f Panchayats

Y i0n ‘of the Union Territory
?akshadw p, Kavarattr - 682 555.

weep : )evelopment Corporation Ltd.,
PortControl Tower ‘Andrott — 682 554
{Epresemed by its Ofﬁoer in charge.

Drrectorate of Art & Culture
/\dmrmstrauon ofthe Uhion Territory
of L akshadwcepu Kavaratti — 682 555.
chresented b))ﬁlfs Dnector

gr 1cuL1ure
the Umon Territory

Respondents

ars S/o Pookunni A.,
ouse Andrott.

gars, S/o. Sheikoya Thangal,

Applicants



'. iPanchana]“l-Iouse André;tt

6. Khdll’ agcd 32 years S/o Muthu,
P ulcenakeel Hou%c Kavarattl

7. /\bdulba11 aged 34 years S/o. Hamza Koy,
Monak,ka] House Amm{l
Hl
8. :Sayed Koya ag;ed 44 years S/o. Pookoya,
Meelachen House Amm1 . Applicants

(By Advocale Sn K B' Gangésh)

.\ ‘ _-'g :l

B O i Versus

l. 'l hc /\dmmnstxaton Al
dmnmslxalnon ofthe Uhlon Territory of Lakshadweep,

<

Kavalattl 682 555 : gi

2.
of Lhe Umon Temtory of Lakshadweep,
i 1
3. e grlculture Union Territory of Lakshadweep,
,pr 'sénted by its Director — 682 555.
4.

S. Vl lage (Dweep) Panchayat
Kavaram lslar\.d':'rcpresented by its

Respondents




11.

12.

13.

,Pandath P}ut

v _ fedi 32years, S/o. Nallakoya,
Perumpa ly House, Andrott

Noorul Ameen aged 36 years S/o. Shaikoya,
Pura House Andrott.

Haiﬁ/akoya 'a'ge'd 52 y"ears S/o. Koya Kidave,
Lhckkarakkad H@use Andrott

Mohammed Kasn.m age:_ 37 years, S/o. Ahammed,




1L

ars;.1D/o. Hamizath,
o

Applicants

Respondents



Lo

[\

w2

Directorate 6f M

Applicants

Versus

The Administrator,

. -/\dmlmstnauon ofthe Union Territory of Lakshadweep,

Kavaratti- ()82 555

Dncuox of. I’dnchayats’
Dcpmtmgnt of Panchayats
/\dmnmstxatnon of the Union Territory of Lakshadweep,

;Iglxa\_/gr;}_lpl_ ‘—" 682 55 5'

: edicai :a:nd Health Services,
_ of Lakshadweep, Kavarathi,
chncsentcd by_ ts Dncctox - 682 555.

Village (Dwgep)_Panchdyat
Kavaratti [sland; fepresented by its
Lixecutive O'f‘l‘lcet 682 555.

Villdéé ( )wccp) Panchayat,
/\ndxou sland cplcscnted by its
: ve Off Respondents

P Nascer, aged 35 years, S/o Kunhikunhi,
Palliqh_am ;I*-lou’sé : Kav’a%ﬁr'atti

P l Nascu ged 37 ycax% S/o Hamzath; -

'Pulhlya lllam Kavaxam




'Puthl /

bdul Rd/dk aged 28'yi ars, S/o Mullakoya,
Salablyoda }lousc KanIattl Applicants

(By Advocate: Sn K. B (mng:csh)}‘f

[N

By AdTE M KB

o

Versus

The Administrat
/\dmmlsuatlm ofthe
Umon lun.L !()1 Lakqhadweep, Kavaratti.

Dcpcmmcn’!” "1“/\nimal I"*'Iusbandr)’,
Union Territ o1 y of ‘Lakshadweep, Kavaratti
mpmscntcd by 115 Dlrcct01

l)llCCl()l of Pancrhayat%
Department ; 0f haya
Administration’ ,(v;if t‘ﬁe o

Union Territory of Lakshadweep,
K_avaratti, -

Vl“d&b (l)wcc :"iblviPanchayat

Respondents

l\dddmdl Applicant

Kaval dthl 682 555.

’l hc DllC(L()l ( efvices)

/\dmmlsuatlon ofthc Umon Territory




N 75

of Lakshadweep (Secretariat),
Kavaratti — 682 555.

Department of Weights & Measurers
Union Territory of Lakshadweep,
Kavarathi - 682 555.

Represemed by its Director. Respondents

(By Advocate Mr. S. Radhakrishnan)

S1.

OA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya
Ummerthakkada House, Andrott.

M.M. Mohammed VI'q-vbal, aged 37 years, _
S/o0 Migdad, Meelad Manzil, Andrott. - Applicants

(By Advocate: Sri K.B. Gangesh)

[N

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

~Director of Panchayats, .

Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)



52.

76

O.A No. 380/2013

Nasar P. Muhammed Nasar

‘S/o. Nallakoya,

Puthiyath House, Androth Island

Union Territory of Lakshadweep — 682 551. Applicant

(By Advocate Mr. E.C. Bineesh)

Versus

The Administrator, .

Union Territory of Lakshadweep,

Kavarathi Island - 682 555.

The Director (Services)

Administration of‘the Union Territory

of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island — 682 555.

Director of Panchayats
Union Tetritory of Lakshadweep
Kavaratti Island — 682 555.

The Director _

Agricultural Department

Union Territory of Lakshadweep
Kavaratti Island — 682 555.

Plant Protection Officer

Office of the Plant Protection Officer

Androth, Union Territory of

Lakshadweep — 682 557. L Respondents

(B.y Advocate Mr. S. Radhakrishnan)

53.

I

OA 3812013

B. Saidali, S/o late Mohammed Koya

" Palliyachetta, Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti [sland,
Union Territory of Lakshadweep.

K.G. J,a'malu"ddin‘, Ag‘ed 40 years,
S/o late Ummer, Mariyathoda Kandawargothi House,
Agatti Island, Union Tertitory of Lakshadweep.



77

4. T.K. Sar ommabi, Ag,ed 36 years, D/o late Kunhikoya
Keelaillam Ihekkeelapura House, Agatti Island, _
Union T erritory of L .akshadweep. Applicants

(By Advocate: Sri N. Anilkumar)
' : Versus

L The Administrator,
Union Territory of Lakshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Pé.néhayat,
Agatti Island, Union Territory of Lakshadweep.

3. The Employmen 1‘{ Officer, Kavaratti,
Union Territory of Lakshadweep.

4. The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive ‘OfﬁCCr/S‘p’ecial Officer,
Village (Dweep) Panchayat, Agatti Island ,-
Union Teiritory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island
Union Territory of . Lakshadweep.

7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,
~Union Icmtory of L akshadweep Respondents

(By Advocate: Sri S. Radhakrishnan (R.1,3" to 7))

54. QA 384/2013

. Ishaque A.C,, aged 35, S/0. Junies T,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

2. Abdul Rasak K.C., aged 37,
S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.



78

Noorulla S. M ; aged 39, S/o. Late P.S. Kunhimon,

Bus Cleaner, District Panchayat, Kiltan,

Residing at ,avlfe Manzil, Kiltan [sland,

UT of L. akshadweep Applicants

(By Advocate: Sti P.V. Mohanan)

1.

The Administrator,

Versus

UT of Lakshadweep,
Kavaratti-682 555.

Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,

Kavaratti — 682 555. ,

Chief Executive Officer, |
District Panchayat, Kavaratti ~ 682 555. ~ Respondents

(By Advocate: Sri S. Radhakrishnan)

55,

I

OA 386/2013

Jahathali P.P., aged 33 years, S/0. B.C. Uduman,
Puthnyapuxd Amlm Island, Union Territory of Lakshadweep,
Pin - 682 552.

A. Ismail, aged 45 years, S/o. Eassa, Andrati Yoada,
Amini Island; Union Territory of Lakshadweep, Pin — 682 552.

Khalid U‘n’.ﬁé’m, aged 40 years, S/0. Mohammed Puthumamachetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

Moosa Peechandam, aged 38 years, S/0. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of l.akshadweep,

-Pin - 682 552.

Amanulla A.M. , aged 33 years, S/o.-Kunju Koorumel,
Amini Island, Umon Territory of Lakshadweep,
Pin — 682 552 '

Khalid A.P. aged 35 years, S/o. Alimohammed, Aliyachetta,
Amini sl and ‘Union Territory of Lakshadweep, Pin — 682 55.

Jafecrulla T’.C., aged 25 years, S/6. Kidave Naduvatta Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



10.

11.

12.

Abdul Salam A aged 38 years, S/0. Khader Thottanada,
Aminipura, Amini Island, Union T emtory of Lakshadweep,
Pm - 682 552

Noorul Ilassan K.K., aged 38 years, S/o Abusala Kochu Kannada,
Kallakakkat, /\mlm Isldnd Umon Territory of Lakshadweep,
Pin - 682 552 :

Jalal B.M. dged3 years, S/0. Khader T., Bahija Manzil,
lhattanoda Amini Island, Union Temtory of Lakshadweep,
Pin — 682 552

Najeeb A., aged 31, S/o Kidavu T.C.,
Ayeshera, Amml [sland, Union Terrltoly of
Lakshadweep, Pin - 682 552. :

Nafeesath U., aged 35 years, D/o. Eassa Kot‘ta’:ppu'fa,
Unnam, Amini [sland, Union Territory of Lakshadweep,
Pin — 682 552. , - Applicants.

(By Advocate: Sri Shiraz Bhava V.S.)

l.

Versus

The Union Territory of Lakshadweep,
Kavarathi = 682 555,
represented by its /\dmmistrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory ofLakshadweep,
Kavarathi — 682 555.

The District P'an‘ch:a‘y'a‘-th, Amini, rep. by its Executive Officer,

Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of L.akshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri § Radhakrishnan)

56.

1.

OA 388/2013.

P.P. Amanullﬁa; aged 38 years, S/o. Sayed *
Mohammed P.K., Puthiya Pandaram, Kiltan.

Mubaraka Bénu, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.
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K. Sajeedk,hajn/, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Ganigesh)

Versus

The Administrétor,
Admmmtratlon ofthc Union Territory of Lakshadweep,
Kavaratti — 682 555.

Director of Pdnchayats Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavax atti — 682 555.

Department ofAnimal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Director — 682 555.

Assistant Settlement Officer,
Amini Island — 682 554.

Village (Dwe‘é’p) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553,

Village (Dweep) Panchayat, Amini Iéland,
represented by its Executive Officer — 682 554, Respondents

(By Advocate: Sri 8. Radhakrishnan)

37.

l.

0A 390/2015'

C.N. Abdul’ Hakccm aged 38 years, S/o0. Koya,
Cherlyanndllal Ilouse Kalpeni.

K.I Cherlyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/o. Mohammed C.P,
Konhankakkada House,Kalpeni.

C.N. Habusabi, aged 50 years, D/o. Attakoya,
Cheriyannallal House, Kalpeni.

Hameedabi, aged 41 years, D/o. Ramalan,



1L

15.

16.

g1

‘Pa kkath'l“louse Kalpeni.

A.T. Sheemabl 42 years, D/o. Hamzakoya,
Athanam Ihottam House, Kalpeni.

A K. Muthubi; aged 53 years, D/o. Cheriyakoya,

Alikakkada }if?’o'use, Kalpeni.

K_K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P,
Chadachiyodé House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohammed AKX,
Manjiyanam IIouse JKalpeni.

Naseema M.P.; aged 33 years, D/o. Mohammed K.P.,
Mayamkak kapula House, Kalpeni.

Humairath P.', aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V.,
Chadachiyoda FHouse, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 years, S/o. Aboobacker,
Kuttlyachada House, Kalpeni.

M. Anwar dg,ed 37 years, S/o. M.P. Khader,
Maral House} Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,
Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

'I‘hangakoya,i@ged_ 33 years, S/o. Chariyakoya E.,
Koliyala House, Kavaratti.

Hussain /-\li,';éige'd 35 years, S/o. Nallakoya,

Chettipura House, Kavaratti.



22.

23,

24.

25.

26.

27.

28.

29,

30.

31

32.

33.

34,

35.

36.

37.

Jaffer, aged 3&2 years, S/o. Hasan T.P.,
Kaladi House-,_ Kavaratu

Basheer, aged 36 years, S/o. Mohammed P.,
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohamimed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, aged 33 years, D/o. Ali,
Kunnumpuram House, Kavaratti.

Shamshadbeégum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Ja_meela, aged 37 years, D/o. Kunhikoya,
[Fathima Manzil, Kavaratti.

Lilar, aged 28 years, S/o. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Ameé;_ﬁ, a.ged 33 years, S/o. Sayed Buhari,
Palalam H’ous_f’e', Kavaratti.

Abdul Rashecd aged 23 years, S/o. Hasamar
Umbiyapura’ House Kavaratti.

Hussain B., a.ged 43 years, S/o. Kunhi Kunhi P.,
Biranthoda HOu’s-’e, Kavaratti.

Mohammedali T.P. ag’ed 35 years,
S/o. /\bOOdekeI KK , Thekkilapura House, Kavarattl.

Sa_]’ld Kh-an, a.ge-d,39 years, S/o. Sayed Koya,

" Edanilam House, Kavaratti.

Jassin C., aged 33 years, S/o. Ali K.P.,
Chonam House, Kavaratti.

Mohammed Rafi, aged 37 years, S/o. Hamzath Haji A.P.,
Molokepura House, Kavaratti.



38.

39.

40.

42.

43.

44,

45.

46.

47.

48.

49.

- 50.

52.

53.
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Mohammed Shaffce P.A., aged 35 years S/0. Kuji Seedi Koya
Puthiya Allkom Amini.

Abdul Raheem aged 34 years, S/o. Abdu Rahiman,
Aynepura IIousc Kavaratu

Mushin, aged.;39 years, S/o. Nallakoya,
Kuttithayapura House, Kavaratti.

Akbar T.P., a'ged 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hamecd
Palamkakkada House, Kavaratti.

Najumudeen P., aged 36 years, S/o. Shamsul Noor,
Pallicaham House, Kavaratti.

Shihab, aged 35 years, S/o. Kunhimoideen, Mullapura House,
Kavaxaul

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti.

Raheem A., ai':ged 30 years, S/o. Khader, Agam House,
Kavaratti.

Firozkhan, aged 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.L., aged 33 years, S/o. Attakoya,
Mukriya Illam House, Kavaratti.

Kadisl{a aged 44 years, D/o. Ukkas,
Umblyapula IIouse Kavaratti.

C.P. Abdul Razak, aged 42 years, S/0. Mohammed,
Chamayathapuxa House, Kavaratti.

K. Adel Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Réhaem aged 31 years, S/o. Hameed,
Chandlpula House, Kavaratti.

M.T.P. Habeeb Rahman, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti.



54.  Moominath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

55. Halima, agedivBS years, D/o. Koyamma,
T hdleekepuxa House, Kavaratti.

56. Sayed . Abdul Raheem aged 46 years, S/o. Hajl Sayed Shaikoya,
Ummaxmdnooda House, Kavaratti.

57.  Abdul Rehe‘e‘m,- aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

58.  Mullabi U.P., aged 38 years, D/o Hamzath,
Ullkanapura House Kavaratti.

59.  Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalaim, Kavaratti.

60. Muhsin, aged 38 yéars, S/o. Koyamma,
Kunnumpura House, Kavaratti.

61. Seethi'Koya,'éged 39 years,'S./o. Cheriyakoya,
Edanilam House, Kavaratti,

62. Mariydmmaﬁi, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

63.  Mohammed Sh;a:ﬁ., aged 33 years, S/o. Ahammed Haji,
Pakichipura House, Kavaratti.

64. Mube,.éha, aged 23 years, D/o. Sayed Poo, -
Neliyampura;Hous¢, Kavaratti.

65. Salma v?éged'2%2 years, D/o. Cheriyakoya,
Vddaklld pula House Kavaratti.

66. Muhammcd aged 32 years, S/o. Attakoya,
Vddkllapma Kavaratti. -

67.  Sairabanu P, L ,aged 31 years, D/o. Sayed Shalk Koya
Madal llouse /\mm1

68. Mohammed Ali P.M., aged 27 years, S/o. Hamza, |
Puthvi:__)./q‘l\/[an’gil-, Amini.

iyakoya; aged 41 years, S/o. Abdul Khader,
aram House, Amini.

69.




70.
71.
72.
73.
74,
75.
- 76.
77.
78.
79.
80.
81
82,
83,
84.

85.

85

Cheriyakoya M.C., aged 32 years, S/o0. Haineed,

. Melaché,taa Hpuse,Ka‘dmath. "

Shafee VP, aged 39 years, S/o. Ismail,
Vadakkilapura House, Kadmath.

Fazeerali N.M.v, aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahnm
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,

* S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada I ouse Androth. '

Muthubi /—\.K., a.ged_'42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,

Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House,-Androth.

Asmabi, aged 38 years, /o, Koyamima A.,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o.-Nallakoya,
Chattapokkada House, Androth.

Fathimath Suhara, aged 38 years, D/o. Koyamma
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

Khaulath I.., aged 38 years, D/o. NallakoyaT
Lavanakka] House Androth.

Balha agjed 37 years, D/o. Pookunhlkoya

T hallath IS Iouse Arndroth.

Rahamth P, a-g.ed 42 years, D/o. Koya Kiadve,
Pathada House, Androth.
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anu" M.K., aged 40 years, D/o. Kunhi Koya,
House Androth.

86. Nasee

87. mmab1 L., aged 40 years, D/o. Seethi M.,

1 House Androth

88. 'Saromma_ 1T aged 43 years, D/o. Aboobacker,
Thachery House Androth.

89. Mullapoo M. K aged 39 years, D/o. Koya,
. Maidandurakatt House, Androth.

90. Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House Androth. '

9]1.  Aysummabi T aged 45 years, D/o. Muthukoya K.P.,
Thachery House Androth.

92. Habeebath A, aged 42 years, D/o. Muthukoya K.K.,
~ Ayinammada House, Androth.

93.  Muthubi P.Mi;.,'aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

94, Ramlath Beegum, aged 42 years D/o. Sherukunhi,
Kunnel House Androth.

95. Hameedath M aged 43 years, D/o. Siddiqu M.K,,
Makket House Androth. :

96.

97. Rahil.ﬁi’, age_dv 39 years, D/o. Nallakoya,
Mathil;i__lHOuse, Androth.

98. Husséiu PP, aged 45 years, S/0. Aboo Sala,
Poovinapura House, Androth.

99.  Attakoya, aged 56 years, S/o. Asainar K.,
Attalada‘ House, Androth.

100. Hussam;;E K ‘aged 48 years, S/o. Seethlkoya
Edayal al House Androth.

101. Sayeed;Mohammd Koya L. dged 54 years, S/o. KaderP
Lavanakka House Androth



e .

102.

103.

104.

105.

106.

37

Hussam K., aged 50 years S/o. Sayeed Bhkari T. M.,
Kunnashada House, Androth.

Ismarl;_aged 40 years, S/o. Lava Burhlkage Moosa, -
Kunnumange House, Androth.

Subardabl, aged 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth.

Pookunhi, aged 31 years, S/0. Saye Mohammed,
Keechelam House, Androth,

M.P. Mohamimed Hussain, aged 35 years, ‘ ‘
Slo. Ki}davve,_;l\/loodampura House, Androth. - Applicants

(By Advocate: ‘Sri I{.B. Gangesh)

—

‘Drre

Versus

The Administrator,
Administration of the Union Terrrtory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchayats Department of Panchayats
Administration of the Union Territory ofLakshadweep,
Kavarg ti — 682 555. :

vDepartment of Labour and Employment,
inigtration of the Union Territory of Lakshadweep,
Kavarattr - 682 555. :

Departmenl of Education, Administration of the Union Temtory
of Lakshadweep, Kavaratti, represented by its Dlrector — 682 555.

Department ong,rrculture Administration of the Union Temtory of
Lakshadweep, Kavaratti, represented by its Director — 682 553.

Depaxlmenl of Women and Child Development,
Admm tration of the Union Territory of Lakshadweep,
i, represented by its Director — 682 555.

Depv ‘ent of Fisheries, Administration of the Union Territory of
L aksha :weep, Kavarattl represented by 1ts Director — 682 555.

Department of Animal Husbandry, Administration of the Union
Territory of Lakshadweep, Kavaratti,
represented b_y its Director-682555.
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Lakshadweep Khadi and Village Industries Board,

9.
Kavarattx represented by its Chairman — 682 555.
10. Revenue Sub Dwxsnonal Officer, Kavaratti Island — 682 555.
1. Sub D1V151onal Ofﬂcer Amini Island 682 554.
12, Assist Engmeer LPWD Sub Division, Andrott Island-682 553.
13. Lakshad eep‘Dlstﬂct Panchayat, District Panchayat (HQ),
Kavaratti,
represented by its Chief Executive Officer — 682 5585.
14, Village (Dweep) Panchayat, Kalpeni Island, reprcsented by its
ercutlve Officer — 682 551.
1S. Vlllage (Dweep) Panchayat Kavaratt1 Island represented by its
Lxecutlve Ofﬂcer -~ 682 555
16. Vxllage (D‘weep) Pa_n-chayal, Amini Island,
represented by its Executive Officer - 682 554.
17.  Village 'l(DweeP) Panchayat,
' Kadamath Island, represented by its
Execlu;_;_zje Ofﬂcex 682 553.
18. Vlllage (Dweep) Panchayat,

Androth'Island, represented by its _
Executive Ofﬁce1 682 552 Respondents

' [By Advocate Sri S Radhaknshnan (Rl 8 & 10——18)]

8.

l.

0A 392/2013

Hussam S/o Aboosala,
pada (Konchukakada) House,
esently working as Cleaner,

Shukoor,~ S/o late Kldave
Pakrumupanoda House, Agathi,
Presently waqtking as Cleaner,
RGS HOSpltal Agatti..

Latheef, Sr/‘Q' Aunakoya,
Kalkandiyoda Mouse, Agathi,
Plesently worklng as Cleaner,
R(JS l{esp' il, Agatti.




10,

C 12,

13.

Present
RGS H,I_ols_pltgl Agatti.

%9

Hameedath, D/o Koyassan,
Aynepara House Agathi,
Presently workmg as Cleaner,
RGS Ilospltal Agatti.

Kulaliog
Pxesentl working as Cleaner,
RGS Ilosplta:jﬁAgattl '

Hajara, D/o late Hyder,’
Beepapada House, "Agathi,
Presently working as Cleaner,

- RGS Hospital, Agatti. -

‘Sheemabi, [)76 late Shamsuddeen,
Beepapada House, Agathi,

“Presently working as Cleaner,

RGS I—I_Ospitdl;‘Agatti.' '

Abida, D/o Hamecd
MakK hoda House, Agathi,
y working as Cleaner,

1

Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RG_S Ho_spital, Agatti.

Sulaunan, S/o Ilam/a

Kalas thiyoda House, Agathi,
wo1kmgD as Cleaner,
RGS H 'pital, Agatti.

od, S/o Koyassan,
Ampcrpally House Agathi,

1
Pne%emly working-as Cleaner,
RGS Hospltal Agatti.

5a1‘l‘ulAla,! S/o A_bdurahunan,
Mariyathoda House, Agathi,
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15, Abdulla, S/o:Khalid,
Kandavar Gathi House, Agathi,
Presently workmg as Cleaner, o '
RGS Hospital, Agatti. ! ' ' Applicants

(By Advocate: St‘i'I;{.'Ramadas)
Versus

1, T hc /\dmmxsuc{tor

3. T hc Mcdxcal Ofﬁccr in chargje

Com} ! ny Hcalth Centre, Agatti Island,
0 mtoxy of L.akshadweep 682553 Respondents

(By Advo riS;.. Radhakrishnan (R1&3))

_1<1reyammal<dda House,
lled Labourer,

Ofﬁcc,o' lhe ‘Asmstam Engméer Electrical,
Eectrical Sub Division, Kadamat.

ou"fer
e.-Assistant Engineer Electrlcal
'D1v131on Kadamat

(WS

ged 31 years’,‘S/o late Nallakoya
ouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
Division, Kadamat.

VL. : ;duﬁlé}, aged 42 years, So Hameed Méléchetta,




ouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
Division, Kadamat.

5. K.P: Kunhlko
' KeclachenyHouse Kadaniat, Skilled Labourer,
Office of the''Assistant Engineer, Electrical,

" Llccmcal Sub DlVlSlOl’l Kadamat.

(By Advocate @11 R Sleelaj)

L The Admmlsu ator,
Union' Iemlmy of Lakshadweep, -
I(dva‘_;_qnl‘ll_ 68%5|55

2. The Directorjof Panchayat,
Department of Panchayat,
Admlnlstxatlon of Union Territory of L akshadweep,
Kavaratti- 682 555.

3. The Chlet Executxve Officer, Dlstrlct Panchayat
Kadamat-682 556 :

At :slam Lngmcel Llectncal
Sub DlVlS]On Kadamat 682 556

Uniion 'Femtoly of Lakshadweep, Kalpeni-682 557
and 1681dmg at Thithiyapada House,
Kalpem Island 682 557.

3. M, IIy.del
work

S/o late M, K Yousef aged 43 years
1 C,asual [.abourer,

aged 41 years, S/o late IIassamal ‘ Co

Abplicants



10.

Ammal IIusbandry Umt
Union T emtmy of Lakshadweep, Kalpeni-682 557

~ and residing 4t Manchiyanam House,

Kalpeni Islanid-682 557.

K.O: Mohamimed Ibnu Jaffer, S/o K.P. Sayed, aged 44
S, ¥ - as Casual Labourer,

Sbandry Unit,

; xtoxy of Lakshadweep, Kalpem -682 557

siding at Kakatchiyoda House,

Kalpem Islank1i682 557.

M.K. Naseer S/o P. Cherlyakoya aged 33 years
working as Casual Labourer,

Animal Husbandxy Unit,

Union Territory-of Liakshadweep, Kalpem -682 557
and residing at Malmikakkada House, - - -
Ka]pem sland 682 557

M Kalam S/o M. C Muthukoya aged 34 years
wmkmg as Casual Labourer, »

ory of Laksrhad»weep, Kalpem -682 557
"”Maral ‘House, . - . T

K K Mohammed Rafeeque, S/o V.K. Kojankoya, aged 45
yeals wonk<111g as Casual Labourer, =

Animal Husbandry Unit, ‘

Jmon emtox'y ofLakshadweep, Kalpem 682 557

K.Q. Abdul-Salam, S/o P Assamar aged 39 years
workmg as. Casual Labourer,

Arimal: Ilusbandxy Unitye, 0
Umon lemtoxy of L akshadweep, Kalpem 682 557
and rcs1dmg at Kakatchiyoda House,

<alpem Island 687 557:

afa S/o latc Sayedmuhammedkoya
'f' working as Casual Labouxer



e ??',"‘"‘Tf":‘.’ﬁ«h’*"";' e ‘; "

Depar tment 'o fPanchayat
Admlmsuatwn of Union Territory of Lakshadwecp
Kavaratti-682555

3. The Chief Executive Officer, District Panchayat,
Kavaratti-682555. | Respondents

(By Advocate: Sri S Radhakrishnan)
62.  OA 4002013
l PPSna],agcd 44 years, Slo M. Subair,

Puthiya Pandaram House, Agatti Island,
Umon Icmt(ny of Lakshadweep.

2. Noushad Ah aoed 32 years, S/o U. Sabjan,
1\€€1d Saramima Pada House, Agatti Island,
Umon lemtony of Lakshadweep.

3. M. Abdul Na'ser, aged 28 years, S/o M. Abdul Rahiman,
: Mela Ilfom House, Agatti Island,

Unioniderr 1toxy of Lakshadweep.
4, I ;i‘“l‘l_ged 30 years, S/o Kidave ,

ouse, Agatti Island,
r"y of Lakshadweep.

5. ’K C /\bdul %h‘ukoor aged 38 years, S/0 Kasmi,
-Kanyamachetta House, Agatti Island,
Union 1cr1 1101y of L akshadweep

0. FM P. Nl/amuddm aged 27 years, S/oM Abusala,
Melapuxa ‘House; Agatti Island,
)ry of Lakshadweep. Applicants

N. Anilkumar)
Versus

1. T hé /\dmmmuatm

Union. CmLoxy of Lakshadweep,
Ka\/dld” 1_', 682551

2. _h¢ (,Vhahu'pe‘_ls_,on_, B
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Union lenitoiy of L akshadweeb, Kalpeni-682 557
and residing : at Pokkarappada House,
Kalpeni Island-682 557.

‘1 N Unnikrishnan)
i
Versus

I.  The 'Adininié{féaltor,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. The Director of Panchayat,
Department of Panchayat,
Union Territory of Lakshadweep,
Kavaratti, 687555

3. The (,ncf ercuuve Ofﬁcer Dlsmct Panchayat,
Union Terr 1101y of Lakshadweep,
Kavaram 682555

4, The Vctu mcuy Asswtant Surgeon,
Village Dweep Panchayat,
Kdlpcn 682 557.

(By Advocate: Sri S. Radhakrishnan)

61. OA 3952013

1 Sainul Abid, S/o Yusuf, aged 40 yéars,
Che lala House, Kadamat, '

rict Pdnchayat Kadamat.

2. Abdul Shu <oor S/o Sayed Ali, aged 41 years
Uk .l<aya,ql@et_ta_ , :I louse, Kadamat,
Bus Driver, Dziistrict Panchayat, Kadamat.

3. M. Khalid, S/o Nadeer, aged 43 years,
Madurakam .I--Iouse, Kadamat,
Helper, _District Panchayat, Kadamat.

4. /\yoobkhdn S/o Kunhikoya, aged 37 years,
':Mahal House, Kadamat,
istri‘v_:ct Panchayat, Kadamat.

IIR Sreeraj)

Versus

Applicants

Respondents

Applicants
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Village (Dweep) Panchayét, -

_Agatti Island, Union Territory of Lakshadweep 682553

The Employment Officer, Kavaratti, '
Union Territory of Lg‘kshadweep—6825'§f-l :

The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

The Chief Executive Officer/Special Officer,

Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep-682553.

The Deputy Collector/ASO, '
Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sri S. Raghakrishnan)

63.

l.

0OA 404/2013

‘Nadirsha N.P., S/o Nallakoya P.V.,

aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep, ‘

~ Working as Casual Labourer in the

Department of Science & Technology- Kalpeni Dweep.

Affefudheen A.K.,

S/o Cherikoya K, aged 30 years,

Akkara (House), Kalpeni Island.

Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology- _

Kalpeni Dweep. Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

| OS]

Versus

The Administrator,
Union Territory of Lakshadweep, Kalpeni.

The Chairperson,
Village (Dweep) Panchayat, Kalpeni.

The Director of Panchayat,
Department of Panchayath, Kavaratti-682555.



4. The Director,
- Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Alj,

Skilled l.abourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus

1. The Administrator, |
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry, Unit),
Kiltan Island, Lakshadweep-682 557.

4, The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri S. Radhakrishnan (R1-3))

65. OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,

U.T. of Lakshadweep, Working as _
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep.

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

Respondents

Applicant

Respbndents

Applicant
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I.  THeé Administrator,
- Union Territory of Lakshadweep,
Kavaratti-682555.

2. The Chairperson,
- Village (Dweep) Panchayat, Kiltan.

3. Director of Panchayat, |
Department of Panchayath, Kavaratti-682555.

4. Mission Director,

National Rural Health Mission, Kavaratti-682555. _

5. Medical Officer in Cilarge, _
Primary Health Centre, Kiltan Island.

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5))~,-

66. OA 423/2013

1. Abdul Kareem C., aged 42 years, S/o Subair P.P.,
Chonam House, Agatti.

2. Ubald V., aged 35 years, S/o Bamban
Vali 1ya llam Agatti. :

3. Mohammed M., aged 40 years, S/o Basha A.P
Moothammada House, Agatti. ‘

*9

4, Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,
: Thekkilappura House Agatti.

7. Ummer C.K. dged 54 years, S/o Alif T.P.,
Chekkalkkal House Agatti.

8. /\boobacker P.K., aged 31 years, S/o Koyassan,
Puthukotta House Aoattl

9. Mohammed T.P., aged 39 years, S/o Hamza,
Thoppumpadi House Agatti.

Respondents



10.  Saromma M., aged 39 years, D/o hHamza,
Mariyathoda House, Agatti.

11, Ashral AK, aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

12, Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

13. . Shaflabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. : Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus

I The Administrator, '
Administration of lhc Union Territory of Lakshadweep,
Kavaratti- 682555

2. Director of Panchayats,
Depallmem odenchayaLs :
Administration of the Union Temtory of Lakshadweep,
Kavaratti-682555. : :

3. Director of Educatlon,
Directorate of Education,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

4. Village (Dweep) Panchayat,

Agatti Island represented by

its Excecutive Officer-682554. Respondents
(By Advocate: Sri 'Sf,.Rad"hak.ris_lman )
67. QA 444/2013
/\boosélfh, S/o Rasheed Koya,
Padalapura, Kiltan Island. _ S ,
Union Territory of L. dkShcldWCCp, Pin- 682558 Applicant
(By Advocate: Sri Shabu Sreedharan)

 Versus

I Union cmtoxy of lakshadweep lepxesemed

by the Administrator,
Kavaratti Island. Pin- 682555.
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2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555,

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island.

Union Territory of Lakshadweep, Pin-682558.

w2

4, The Executive Officer,
Village (Dweep) Panchayat,
Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

S. The Assistant Engineer, _
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep
Pin-682558. . Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 2, 4& 5))
68. QA 453/2013

I Hameed K., S/o Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island,
Union Territory of l.akshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

3. Hisminoor, S/o Mohammed, aged 38 years,
Pakkiyoda () Kiltan Islard.,
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

4, Ponkutti, S/o Pookoya, aged 48 years,
“ Surambiyoda (H) Kiltan Island,
Union Territory of l.akshadweep.
‘Working as Casual Labourer in
l,,akshe_;"(_jw’eep Building Development Board, .
Kiltan. ' Applicants
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(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

l The /—\dministratoz';
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

Secretary, :
Lakshadweep Building Development Board,
Kavaratti.

o

4. Director of Panchayat,
Department of Panchayat, Kavaratti. Respondents

(By Advocate: Mr. S."Radhalq‘iélman (R1,3t04))

69.  O.A No. 488/2013

Salmath :

D/o. Sayed Koya

Madapally House

Chetlat Island. Applicant

(By Advocate Mr. K.B. Gangesh)
Versus
[ The /\dministrator,

Adminigtration of the Union Territory
of LakShadweep, Kavaratti - 682 555.

2. The Director (Services)
~ Administration of the Union Territory
of Lakshadweep (Secretariat),
Kavarafti = 682 555,
3.-  Department of Science and Technology
Union Territory of Lakshadweep,
Kavardthi — 682 555. ,
Reprn—:s;eme'd by its Director. Respondents

(By Advocatc—é'zl\/l'r. S. l(édhakriéhnan)

70.  OA 492/2013 -



1o

K. Bushra Béegum, W/o Hakeem,

Aged 27 years, Casual Labour,

Office of the Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini. o

- Lakshadweep-682 552.

(By Advocate: Sri V.. I—Ia:x;inafayan)
Veréus

I Union of India rep. By
the Administrator,

Union Territory of -I_Jakshadweep, “
Kavaratti Island, Pin: 682555.

2. .. The Director of Panchayat,
‘Department of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island- Pin- 682555,
3. The Veterinary Assistant Surgeon,
~ Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

4. The Chairperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.
(By Advocate: SriS. Radhakrishnan (R1-3))

71. - OA 499/2013

] . ‘Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B.K,
Data Entry Operator (MGNREGA),
Sub-Divisional Office,
Kadamat Island,
Union Territory of Lakshadweep. -
Residing at Keelakunnikkam House,
Kadamat Island
'Unionv'lferr'itory of Lakshadweep, PIN — 682 556.
Mohared Shafi-Qraishi Malika,
S/o. M. Sayedali, =
Data Entry Operator (MGNREGA)
Village (Dweep) Panchayat Office (MGNREGA)
‘Kadamath Island, Union Territory of Lakshadweep;
Residing at Malika House, ’
Kadamat Island,

o

~ Applicant

Respondents



- ‘l-o_z |

Umon Ten itory ofLakshadweep, PIN 682 556 l‘?..;_ .

(By Advocate Mrs. Qxeedcw Kvlasanath)

I

(By

72.

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,
National Rural Employment Guarantee Act,
Office of the Programme Officer,

* National Rural Employment Guarantee Act,

Kadamat, Union Territory
of Lakshadweep.

Advocate Mr. S. Radhakrishnan)

OA 507/2003

Muthu Koya K

Casual‘Labour, Street Light Maintenance

Vlllage Dweep Panchayath, Amini Island

Union Territory of Lakshadweep

Permanent address : Kunninamel House

Ammn Island, Umon Territory of Lakshadweep
Pin— 682 552

(By /—\_d\'/focate“: 'Mr.\TVCG, Swamy)

1.

Lakshddwccp Administration
Kavaratfi — 682 555

The Executive }:ngmeer
(Department of Electricity)

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

The Secretary (Panthayats)

- (Directorate of Panchayats)

Applicants

Respondents

Applicant
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Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

The Chairperson

Village Dweep Panchayat
Amini [sland,
Union Territory of LLakshadweep — 682 552

The Assistant Engineer (Ele)
Electrical Sub Division

Union Territory of Lakshadweep
Amini Island — 682 552

"The Director

(Directorate of Panchayats)
Administration of the Union Territory of Lakshadweep :
Kavaratti — 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

73.

6.

0.A No. 509/2013

Maleeha Béegum K.C.
D/o. Indeen Kandilath
Kaval Chetta House, Androth.

Shahida Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

Subaida M.
D/o. Kidave U.K _
Makkei‘; House, Androth.

Aysha:B'ézegum P.V.K
D/o. \’%1l§oob P.K
Puthiya Pentamveli Kad

Androth.”

Rahmath Beegum K
D/o. Hamzakoya P.I—’-‘,
Kunhali House, Androth.

Thahira L.

D/o. Seethi Nallal
lavanakal House
Androth.

Subaid}a A.
D/o. Sdyed Mohammed M.



Aliyathara House, Androth.

Fathimathu Suhurabi P.V.K'
D/o. Majeed P.V.K
éli Kad, Androth.

Siyad Khan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

Haseena Beegum C.P.1

D/o. Abdulla M.P

Chemmachery Puthiya Illam House
Androth.

Habsabi P.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)

(U8

Yersus

The Administrator,
Admin_i'_étration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

Direct@tate of Industries
UnionTerritory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

Coir Supervisor

Coir Production Centre, Androth — 682 557.

(By Advocate: Mi. S. Radhakrishnan)

74.

OA 510/2013

Haseena:{@) Haseenabi Therakkal
Therakkal House, Kadamath

Data Efiff'y Operator

Villagfejf)‘,weep Panchayath, Kadamath

(By Advoce\té:;: Mr.R.Sreeraj)

Applicants

Respondents

Applicant
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Versus

The Administrator
Union Territory of Lakshadweep
Kavaratli — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat - 682 556

The Chairperson
Village (Dweep) Panchayath
Kadamat — 682 556

The District Programme Coordinator
MONREGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA
Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

(N)

OA §57/2013

K.V .Naseer

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan

K.P.Dawood

Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants

Kiltan : ' : Applicants

(By Advocate: Mr.R.Sreeraj)

N

Versus
The Administrator
Union Territory of lLakshadweep
Kavaratti — 682 555

The Director of Panchayath
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Department of Panchayath L
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 ‘

The Executive Officer, |
Village (Dweep) Panchayath
Kiltan — 682 558 .

The Chairperson

Village (Dweep) Panchayath
Kiltan — 682 558 |
The Principal ; :
Government Senior Secondary School
Kiltan — 682 558

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.

1.

OA 566/2013

Saﬂyath S |

Cook, Government H]gh School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail

Cook, Government J.B. School
Kadamath

Residing at Kadamath Island

M.P.Attakoya

Cook, Government J.B. School
Kadamath

Residing at Kailiyammakada
Kadamath Island

K.K.Khalid

Cook, Government J. B School
Kadamath

Residing at Biriyommada
KKadamath Island

P.Amanulla

Cook, Government J.B.School
Kadamath

Residing at Kunnumpura
Kadamath Island .

Respondents



10.

11.

-': o7

Ummer P.P.I

Cook, Government J.B. School
Kadamath

Residing at Alikothapura
Kadamath Island

Illdayathulla P

Cook, Government J.B. School
Kadamath

Residing at Kadamath Island

Muhammed Shafi P.P i
Cook, Government S.B.Schdol
Kadamath

Residing at Kadamath Island

Pookunhikoya PP

Watchman / Helper

Government Jawaharlal Nehru Senior Secondary School
Kadamath

Residing at Puthiyapura

Kadamath Island

Abdullakoya B.M

Watch and Ward | _
Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island

Jafer P :

Driver, Jawaharlal Nehru Senior Secondary .School

Kadamath

Residing at Pupathada : :
Kadamath Island Applicants

(By Advocate: Mr.P.V.Mohanan) :

1.

Versus K

The Administrator 5 '
Union Territory of Lakshadweep
Kavaratti — 682 555 !

Director of Panchayath

Department of Panchayath

Administration of Union Tetritory of Lakshadweep
Kavaratti — 682 555

The Head Master
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Government J B School
Kadamath — 682 556

The Principal
Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556

(By Advocate: Mr.S.Radhakrishnan )

77.

OA 567/2013

Habeebulla P.M ‘

Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School

Kadamath [sland

(By Advocate Mr.P.V. Mohanan)

l..

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory ofLakshadweep
Kavaratti — 682 555

The Pnncxpal

Respondents

Applicant

Government Jawaharlal Nehlu Senior Secondary School

Kadamath Island 682 556

(By Advocate: Mr.S.Radhakrishnan)

78.

OA 580/2013

Yacoob
Kathathe Chetta House, Kadmat.

Vahida
Marikilam House, Kavaratti.

Habusa
Alachapada, Kavaratti.

Y acoob

Kaladi 1 ouse I(avaxam

Respondents



16.

17.

19.

20.
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Muhammed Salih o
Aynepura House, Kavaratti.

Fareeda Beegam ,
Molokepura House, Kavaratti.

Saleem
Pallicham House, Kavaratti.

Bamban
Nambicham House, Kavaratti.

Sayed Abdullakoya )
Chendipura House, Kavaratti.

Nafeesathbi
Poodiyam House, Kavaratti.

‘Jamaliyath

Thirinipura House, Kavatatti.

Fazeela Beegum
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavaratti.

Firozkan
Athnachammada House, Kavaratti,

Jaffer
Marikilam House, Kavaratti.

"~ Amanulla,

Mela Illam House, Kavaratti.

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House; Kavaratti.

Fathahudeen
Kadapurathaba House, Kavaratti.

Muneer _
Kuttipapepura House, Kavaratti.



o

21. Ashik

Puthiya Alikom House, Kavaratt1
-
22.  Muhammed Musthafa, :;:; .

Achadapurakatt House, Andrott

23.  Mujeeb Rahman T.P, |
Thaleka Pura, Kavaratti.

24.  Jamhar Hussain - o
Beeranthoda House, Kavaratti.

25. Muhsin _
Beeranthoda House, Kavaratti.

26. Rauf :
‘Chettipura Housc Kavau attl.

27. Hazarath o
Chungam House, Kavaratti

28, Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)
Versus

]. The Administrator RTH

Administration of Union Territory ofLakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory ofLakshadweep
Kavaratti — 682 555

3. Director of Agriculture. :
Department of Agriculture

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

4. Director of Animal Husbandry

' Department of Animal Husbandry
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

5. Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,

Applicants
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._H,i

- Pin- 0682554 ’ Respondents

(By Advocate: Mr.S.Radh‘akri_lshnén)

79.  OA 582/2013

I Rasheed Koya
Multi Task Employee
Public Library, Kilthan - -
Residing at Kilthan

2. Smt.Sulfabeegum
Cook, G.H.S Kadmat
Residing at Melachetta Haijumakudi
Kadamath Island . Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus

l. Thé Administrator
Union Territory of LLakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Library and Information Assistant
Office of Library and Information Assistant

Public Library, Kilthan *{sfand 682 557 Reéspondents

(By Advocate: Mr.S.Radhakrishnan)

80. OA601/2013
Rasheed Koya §.V., S/o. Abdulla Koya P.S.,
Shaiknaveed (H), Kiltan Island PO,
Union Territory of Lakshadweep, Pin -682 555. Applicant
(By Advocate: Mr. Shabu Sreedharan)
- Versus

1. Union Territory of Lakshadweep, répresented by the
Administrator, Kavaratti Island, Pin - 682 555.

2. The Director of Panchayath, Union Territory of Lakshadweep,



Kavaratti Island, Pin — 682 555.

The Chairperson, Vi]laée (D.weep) Panchayath,
Kiltan Island, Union Territory of Lakshadweep,
Pin — 682 558.

The Executive Officer, Village (Dweep) Panchayath,
Kiltan Island, Union Territory of Lakshadweep, Pin — 682 558.

The Library and Information Assistant, Public Library,
Kiltan Island, Union T emtory of Lakshadweep,
Pin— 682 558. . . Respondents

[By Advocate: Sri S. Radhakrishnan (R1, 2, 4 & 5)]

81.

OA 634/2013

Malikdeenar, aged 21 yeas, S/o. Hamzath,
Sara Manzil House, Agjatu A co Applicant

(By Advocate: Sri K.B. C;angesh)

N

Versus

The Administrator,
Administration of the Union Temtory of Lakshadweep,
Kavaratti-682 555.

Director of Panchayats,

Department of Panchayats,

Administration of Union Teritory of Lakshadweep,
Kavaratti — 682 555.

Department ofEducatic'):n,_"Administr‘ation of the
Union Territory of Laks:had'weep, Kavaratti,
represented by its Director —682 555.

Village (Dweep) Panchayat
Agatti Island, 1epxesented by its Lxecutlvc Officer,
682 554. : o o Respondents

(By Advocate: Sri S. Radhakrishnan)

82. .

|

OA 635/2013

Fathahudheen K.P,, aéed 40 years, S/o. Sayed Muhammed Koya,
Kattampalli House, Agatti.

Younis, aged 3 Lyea.rs, S/Q': Abdulla, Mariyathoda House,



fiK

3
Agatti.

3. K.M. Shahida, aged 40 yeaers, D/o. Kasmi, Kuttiyam
Mukriyoda House, Agatti.

4. K.M. Amina, aged 46 years, D/o. Abdul Rahman,
Kuttiyam Mukriyoda House,. Agatti. ~ Applicants

(By Advocate: Sri K.B. Gangesh)
Versus'

1. The Administrator,
Administration of the Umon Terrltory of Lakshadweep,
Kavaratti-682 555.

2. 'Director of I—lealth'Services:f,‘; e
Directorate of Health Services;
Kavaratti — 682 555. '

3. Medical Officer in charge,:;
Community Health Centre, Agattx - 682 553.

4.  Medical Officer in Charge,‘, Rajiv: Gandn Specia)ity Hospital,
Agatti — 682 553. KRR

5. Village (Dweep) Panchayat Agattx Island, represented by its
Executive Officer, 682 553. Respondents
AN

(By Advocate: Sri S. Radhakrishnan)

83. 0OA791/2013 i

Fareeda Beegum M. Meppada Illam,
Agatti Island. Applicant

(By Advocate: Sri K.B. Gangesh) |

Versus
el
l. The Administrator, ‘ _
Administration of the Union Territory of Lakshadweep,
Kavaratti-682 555. '

2. Director of Panchayats, "+ S
Department of Panchayats;
Administration of Union lemtory of Lakshadweep,
Kavaratti — 682 554.
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3. Project Manager, Desiccated Coconut Powder Unit,
[.akshadweep Development Corporation Ltd.,
Agatti, Kavaratti — 682 554.

4. The Deputy Director (Adlﬁn‘.), Lakshadweep Development
Corporation, Kavaratti = 682554,

5. Village (Dweep) Panchayaf,
Agatti Island, Ieplesemed by its Executive Officer, o
682 553. o Respondents
(By Advocate: Sri S. Radhakrishnérfi)

84. OA 822/2013

B.P. Navas, Aged 27 years, S/o. KasmlM P,
Valiyapura House, Kilthan Island P.O,
U.T. of Lakshadweep. S | Applicant

(By Advocate: Sri P.V. Mohanan) R
Ve;‘s’us

l. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555. T

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555. '

3. The Prmmpal Govemment ngher Secondary School,
Kilthan Island — 682 556.°

( By Adweale S R&AL‘J‘(‘J@[\WD

85. QA 880/2013 N

Respondents

Muthukoya N.P C
Nalakapura, Kiltan Island ‘ _ :
Union Territory of Lakshadweep 682 558 Applicant

(By Advocate: Mr.Shabu Sreedharan)
Versus
|, Union Territory of L akshadweep represented

by the Administrator
Kavaratti Island — 682 555 R
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‘Director of Panchayath

Union Territory of Lakshadweep
Kavaratti Island — 682 555

The Senior Adminisirative’ Ofﬁcer
Education (District.Parichay
Union Territory of Laks’hadweep
Kavaratti Island 682 555

The Prmc1pa] EE
Government Senior Secondary School”

District Panchayat Klltan Island

Union Territory of Lakshadweep 682 558 Respondents

(By Advocatc Mz S. Radhakrlshnan)

86.

(By Advocate: Mr.Shabu Sreedhar

(By Advocate: Mr.S. Radhakrlshnan) ‘

QA 898/2013

K.C.Abdul Khader ; S S

Kulikaraya Chetta House v

Chetlat Island

Union Territory of Lakshadweep 682 554 ‘ Applicant

\'*
4
A

Versus

Union Territory of Lakshadweep represented
by the Administrator o
Kavaratti [sland — 682 555%\\

The Dlrcctm of Panchayath
Union Territory of Lakshadweep
Kavaratti Island — 682 555 !

The Senior Admlmstratlve Ofﬁcer :
Education (District Panchayath)
Union Territory of Lakshadwee
Kavaratti Island — 682 555

lhc Principal ot “

Government Senior Secondary School

District Panchayat, Chetlat " Island

Union Territory of L akshadweep 682 554 Respondents

; i

e
4



87.  OA 904/2013

Kadeeja C.P
Cheriyapurakad
Kalpeni Island

j
L
!

1
.

(By Advocate: Mr.K.B.Gangesht)‘

Versus }

The Administrator [ J‘
Administration of the Uniig‘n‘
Kavaratti — 682 555 [

:I:I

1.

Sub Divisional Officer e

Office of Sub Divisional Q;fﬁ}:er
Kalpeni Island - 682 554 i . 1

b

~“!j§-:1tu e ‘“:"!
ok l! i

ey T m——————cted L e

I | Applicant

w’bry of Lé{kshadweep

i
i

The Director (Rural development) ‘

Department of Rural Devefbp‘rrient x
Administration of the Union Territory

of Lakshadweep, Kavaratt'iliz' f 682 -555

. A I
(By Advocate: Mr.S.Radhakrishngq)
88. A 905/2013
.. Abdul Khader C. .
Chekkiriyammada House B ‘
Agatti Island S N
2. Bugar Jamhar T.P H

Theklapura House
Agatti Island

(By Advocate: Mr.K.B.Géngesh)..j "

Versus =

Respondents

Applicants

1. The Administrator .
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555.

2. Director of Panchayaths

Department of Panchayaths’

Administration of the Union Terf‘itory of Lakshadweep

Kavaratti Island - 682 555,



Project Manager - !
Desiccated Coconut Powder Umt
Lakshadweep Develop[ment Corporation Limited
Agatti, Kavaratti — 682 555

}. ot
The Deputy Director (Admn)
Lakshadweep Development Corporatlon
Kavaratti ~ 682 555 l"

Village (Dweep) Pancr‘xayath
Agatti Island represented by its
Executive Officer - 682 553

(By Advocate: Mr.S.Radhakrlshg,an)

89.

1.

(By Advocate: Mr.K.B.Gangé{sh)” -

OA 93912013 1 o

Saﬁyullah K.C. :‘
Kuttiyachada House .
Kalpeni Island

Saifulla M.I
Melaillam House . @
Kalpeni [sland }i; P

)[l':' SN
Kunhikoya M.V ("'
Mathil Valiyammada House

Kalpeni Island i

Kidave K.O g
Kakkachiyoda House I
Kalpeni House b

|
1
- Versus J

The Admlmstrator ,

5
d
g

Administration of the Umon Temtory of Lakshadweep

Kavaratti Island — 682 555

Director of Panchayaths

Department of Panchayaths ‘

Administration of the Union T emtory of Lakshadweep
Kavaratti Island — 682 555«; :

Lakshadweep Buxldmg ‘Development Board
Union Territory of Lakshadweep
Kavaratti represented by 1ts Secretary - 682 555

Ch)

Respondents

Applicants



4. The Technical Officer | = .. ©
Lakshadweep Building Development Board
Kalpeni Island — 682 553 e

5. Village (Dweep) Panchayath ‘

Kalpeni Island represented by its

Executive Officer - 682 5§;53 Co Respondents
(By Advocate: Mr.S.Radhakrish;rllan)

90. OA 942/2013

1. Mohammed Ashik
Palliyat House
Androth [sland

2. Abdul Latheef l
Karakunnel House l
Androth Island 1

3. Mohammed Ubaidulla |
Chodath House |

Androth Island

4, Mohammed Fathahulla
Karachetta House o
Androth Island : ) Applicants

l
(By Advocate: Mr.K.B.Gangesh)
Versus -

1. The ‘Administrator '
Administration of the Unlon Temtory of Lakshadweep
Kavaratti Island — 682 555 :

2. Director of Panchayaths l
Department of Panchayaths
Administration of the Union Temtory of Lakshadweep
Kavaratti Island — 682 555 ' :

3. Lakshadweep Building Development Board
Union Territory of Lakshadweep :
Kavaratti represented by ltS Secretary 682 555

4. The Technical Officer
Lakshadweep Bu1ld1ng Development Board
Androth Island - 682 554
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Village (Dweep) Panchéyath

“Androth Island represented by its

Executive Officer - 682 554

(By Advocate: Mr.S.Radhakrishnan)

91.

1.

0A 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer

Power House, Kalpeni

Residing at Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
Hamza Koya P

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj M.R)

Versus

Union of India represented by the Secretary

to Government of India
Ministry of Home Affairs
New Delhi - 110 001

The Administrator

Union Territory of Lakshadwéep
Kavaratti ~ 682 555

Executive Engin'eer
Department of Electricity ,
Kavaratti, Union Territory of Lakshadweep

Respondents

Applicants
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4. Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep ‘ Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. 0OA 1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

1. The Administrator

Union Territory of Lakshadweep-
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. - Director of Panchayath -

Department of Panchayath _

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555 Respondents
(By Advocate: Mr.S.Radhakrishnan)

93.  OA 1202/2013

L. Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island »
Union Territory of Lakshadweep
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Fareeda Beegum P.V

Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni -
Pentamveli House

Kalpem Island

~ Union‘Territory of Lakshadweep

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator»
Union Territory of Lakshadweep
Kavaratti — 682 555

- Director of Panchayath

Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavarattl —682 555

Agricu'ltural, Officer
District Panchayath (Agriculture)
Kalpeni Island - 682 557

Chief Executive Officer
District Panchayath
Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

94.

0.A No. 1225/2013

C.P. Showkathali,

S/0. Mohammed Koya

Casual Labour, Electncal Sectlon
Kalpeni.

Residing at Chemmanam Pally House
Kalpeni

(By Advocate: Mr. Hariraj M.R)

I

Versus

The Umon of India
Representcd by the Secxetary to
Govérnment of India,

Ministry of Home Affairs

New Delhi — 110 001.

Applicants

Respondents

Applicant



2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 5535.

Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

(S

4 Junior Engineer,
Electrical Section ,
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17,2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various

departments under the Administration. All of them were engaged on casual

basis for 89 days and re-engaged after a technical break of one or two days.

This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District _Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a direction to the respondents to regularize their services. In the case of a
few others who have bc—:&n retrenched on completion of the period of engagement,

the prayer is for issuer\’ dircction to re-engage them.
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3. The short questiori that arises for consideration in all these Original

Applications is whether the applicants are entitled to get their services

regularized.

4, It has been noticed already that in majority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the

Administration has taken a preliminary objection that this Tribunal has no

jurisdiction to entertain those cases in view of the judgment rendered by a

Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

b Secretary. State of Karnataka & Others Vs. Umadevi and Others -

(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429,
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010) 4 SCC 179. - l

4. Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC' 1.
5. R.N.Nanjundappa Vs. T..Thimmiah — (1972) | SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases '
OA 212,266, 268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7 In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Ele;ctricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicantsAin OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working, for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working evervsir.loe 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat.or Non-Panchayat - have been
working as casual employees for more than 10 years and quite d number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in suppert of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual _,efnployees had approached this Tribunal in the
'90s seeking regularization or absorption. We lﬂave been informed that
some of them were in fact absorbed. But the applicants before us i‘n‘th'is

bunch of 94 cases have apparently been less fortunate.

9.  Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appoiﬁtments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of pu'blic'employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was , made
regularly or in terms of the constitutional scheme. While issuing the fabove
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to WOrk for 10 years or more but without
the intervention of the orders of the Court/Tribunals, directed th,ét the
question of regularization of the services of such irregularly appointed -
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071;
R.N.Nanjundappa - (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.



10. A three judge Bench of the “Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the Judgments/orders of the

court which took a dlfferent view from the law settled in Umadev1
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

11.  In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of Indig are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme. il is imperative that the same mus! be done within the
four corners of the delegated power by the authority
concerned."

12.  In the above case (Harminder Kaur), the appellants were school
teachers _and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concur'ringwith the view taken by the High
Courthvje.lli’,d that initial'appointmen'ts of the appellants were made in gross
violation of the provisions contained in the relevant Act and also the
. doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the Apex Court expressed the hope that the plight of the appell.ants would
also be taken into account by the administration and consider the

desirabilify of relaxing the age-limit provided in the Rules.
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13. In Nanjundappa (Supra), the Apex Court had held thus:-

 “If'the appointment itself is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot "be
regularized. Ratification or regularization is possible of an act which
is within the power. and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
10 the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting-at naught the rules.”

14, We do not propose to burden this order by reférring to several other |
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex'COurt in Umadevi (Supra)_.

15. But one diSturbing feature that has been noticed in this bunch of
cases is that  the authorities éoncerned, be it the Lakshédweep
Adminis{rétion or the Village (Dweep) Panchayats/District- Panchayats,
have not shown ény- anxiety about the sad plight of many of the employees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appbinted employeeé who had completed 10
yeafs of service as ivndic\:ated in Para 53 of the judgment in Umadevi
(Supra) at that point of time.

16. Be that as it may, the fact remains that hundreds of employeeés in this
bunch of Original Applications have admittedly been working for a decade
or more with routine t»ech'n‘ivcal break of one or two days on completion of
89 days.' It is true that the Administration or Panchayats may not require
the services of quite a number of those employees throughout the year; but
still-it appears that many of them have been allowed to continue. Many of

them have been engaged in one ééheme 6r the other sponsored by the
Central:Government or in‘some such other schemes or programmes floated
by the Administration on its owﬁ by utiliiing the funds available with it.

The Administration or Village (Dweep) Panchayats have not coine; out with
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any data as regards the actual reqﬁirément of employees in various

departments’ under them. It has been noticed that in some of the
departments, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17.  Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maXimum
humber ofjoble‘ss people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number 6f employees working on certain posts for years together
without any prospect of being regularized or absorbed, are ‘b'eing kept on
tenterhooks like this ? The Very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least. | | |

Panchayath Cases

18. In -the other bunch of 80 Original .Applications, in which the
applica‘rits'..'S;have been engaged by Village (Dweep) Panchayats or District
Pancha‘ya:t,' the main contention raised by the learned éounsel for the
Administration is that this Tribunal has no jurisdiétion to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchafyat of Agathi Island had
approached this Tribunal, aggrieved by the failure of the Union of India
and the L“ékshadweep Administration in granting thém temporary status
under the Scheme for Temporary Status & Regularization introduced by
the Union of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water



to the ‘loeal residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Society.
Grant-in-Aid was provided to meet the additional expenditure and the
Society used to manage the Seheme. Lafer, Island Counci_lS were brought
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities ef the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the V&;ater Supply Scheme came under the Village
(Dweep) Parichayat. Thei_ casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat énd
they were being paid by the Panchayat from the fund available with it.
After considering the claim of the casual-labourers, the Tribunal issued the
following .among other directions:-

" a) The Second respondent i.e. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 .and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the parameters of the
scheme !

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep
Administration prescribes the scheme 1o the Panchayats Sfor
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularzzatzon of the casual workers under the scheme

(d) : :No casual workers, mc/udzrzg the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ

Petition filed by the Administration noticed that another Bench of this



Tribunal in Original Applications No.1297 & 218 of 1998 had rejected an

identical relief claimed by some oihér casual labburers, holding thus:-

21
Court in O.P.No.28776/2001.

"We have carefully perdsed the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The

- Chairpersons of the respective Island Council might have with or

without proper authority from the Councils issued what are
purported to be appoiniment orders and the subsequent service
certificates. We have good reason (o reject the same as those do not
reveal the applicants' nexus with the Administration of U:T. of
Lakshadweep in order that they mlght have a cause of action before
us. The applicants have not adduced ¢ any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration................

In the case on hand the appltcants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient 1o give employment to them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons..................

Neither the Panchayat authorities (respondents 4 and 35) nor
the applicants have shown how the posts created/retained in addition
10 those sanctioned “by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes iowards expenditure on
account of wanton appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate. "

The above decision was confirmed by a Division Bench of the High

Still later, OA No.1008/1997 and OA

No.571/1998 were also dismissed by a common order following the

decision mentioned supra. This order was also confirmed by +the High

Court in O.P.No0,35164/2001.
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22, After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchayai. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies.. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction to Lakshadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it
- prospectively to the Panchayats - for granting temporary status to
casual labourers. The direction given to the Panchayat not to effect
any appointments till -the Lakshadweep Administration frames
Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
- Within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside.”

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded byb the learned counsel for the
applicants that such orders could have been issued only by the Executive.
Officer of the concerned Pa‘nch‘ayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons and not by the Executive
Officers. |

24, There is yet another aspect of the matter. In the course of‘ hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some

of the orders of appointments were cancelled by the successor Committee

“in office of these Panchayats. More importantly, fresh engagements are

being  made on political basis  and some of  the

J

disengagements/retrenchments also have political colours.



25.  In OA 300/2013, the Chairp’ersoh of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union VTerritovry
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articfes 243(g) of the
Constitution, the Panchayats are vested with powefs and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the abov¢ notification
in support of the argument that the Panchayats are vested with thé right
and authority to “hire and fire" employees. However, it is conceded that
the Village (Dweep) .Panchayats, have no power to regularize the services
of the applicants though the Panchayats are in dire need of the serviées of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26.  Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing ‘Counsel for the Administration himself has

appeared for the Panchayats as well.

27. Learned counsel for th{e applicahts in some of the cases have invited
our attention to various provisions contained in the jLakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Pancﬁayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for thé applicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat 1o execute the various works like .f'o‘ad

construction/repair/mainten.ance', ~ water  supply, drainage, local

. Z
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development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to fegularize or absorb casual
workers, especially after the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by thé decision in Naderkoya (Supra), this Tribunal has no
jurisd_iétion to entertain this bunch of Original Applications reléting to

empldyees who were engaged by the Panchayats..

28.  Sri N.Unnikrishnan who appears for the applicants in OA 394/2013
has raised a further_contention‘that the casual labourers who have been

working for more than 240 days in a calender year are entitled for

_ protection under Chapter V (a) of the Industrial Disputes Act and that their

services cannot be dispensed with arbitrarily. It is further contended that
one set of casual employees cannbt bev replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of the applicanté in OA
394/2013 have been working since 1994 while others have put'}in more

than 4 years of service.

29.  The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non—Panchayat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994

and many of them since 1997. Quite a few of them have been working for

'perio"'ds ranging between 5 to 10 years. There are only very few who have

been working for 2-3 years or less. Most of them are still continuing on the

basis of interim orders passed in these cases.

!
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When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement. is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. ~ Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning.in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not ' constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without inte//igible discrimination would not meet
the ends of justice. ~Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have beer
functioning - for- a long time : without the intervention of the
Court/Tribunal); (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by-all;
(d) the consolidated amount payable to some instead of ‘wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 201 3
and thereafter the interim order has been passed:

10.  For this purpose, all the serving casua/ /abourers should be
fdent/f/ed and grouped as under -

(a) . Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been - - inducted with specific qualification
of matriculation/IT| and the like and also- those Who have been
inducted under specific schemes

(b) Those who have been inducted with specific-qualification -of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not'coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.
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(d)  Those who come under the MGNRGS schefne

(e) - Those who are mere casual labourers not falling under any of
the above. - v

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
‘representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and- hereagain, fter giving them a not/ce of two
weeks before disengagement. : :

13.  In respect of (c), if the scheme under which the casual
labourers have - been engaged provides for certain. conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders. :

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The d/sengaged casual
labourer (as -contended by the counsel for the applicant in OA No;.
507 of 2013),-if falls under (b) or (a) above, i.e. with more than.ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before'the
next date of hearing and confirmation given on the next date of
hearing.”

31. Puréuant to the above order, the Pahchayats/Depaﬂmenls have
issued certain circulars which are marked as Annexure_AS to A8 in OA
300/2013. A’pparently, some attempt has beén made to.categorize the
labourefé gfoup‘-wise as delineated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, all these
employees who faced the threat of disengagement have approached this
Tribunal and those Original Applications are also included in this bunch of

cases. It appears that the Administration has also sought to rely .on the
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judgment of the Division Bench of the Kerala High Court in O.P.(C:,AT)
No.133/2012 and No,606/20)2, conténding, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days ina
year. In this context the Administraﬁon _h‘as also referred to some of the
schemes floated by the Union of India which ensures rﬁinimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctione_d posts or that they were $o
engaged after undergoing regular selection process. In our vi,ev':“/, the
kAdministration has been lélfgely respohsibie for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to gi\}e some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the
mainland also. The predicament of the islanders is understaridable.
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any

sympathy for such casual labourers even if they have continued in service

for a large number of years.

33. But, in our view, theAdministration has to necessarily give adequate
consideration to those emﬁployees who have been wbrking on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the last 5 to 10 years:is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are‘being made, It shall be ensured by the
Admtmstratlon that the entire process of engagement of employees on casual
basis (if it becomes extremely essential and unavmdable) is streamlined so
as to avoid unnecessary legal complications in future. Appropnate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be
implemented in the island.

34. We refrain fr0t;1 issuing any other directions since, in our view, it
falls within the domain o'f the Administration. However, the Administration
shall address. the issue relating to all these employees. who have been toiling
for years together on casual basis, with utmost compassion, and give them
the benefit of relaxation in age, educational quallﬁcatlons etc. while making

regular recruitment. -

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards othér Oﬁginal Applications, where engagements were made _
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them, It will be open to the applicants to approach ‘appropriate
judicial forum for redressal of their grievances. These Original Applications
are, therefore, dismissed.

37.  The interim ordegs in force as on today shall remain extended till

April 4,2014. !
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